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Memo No, WP(C) 108(AP)07 Dtd Naharlagun, the -0 '°7L
copy forwarded for infoomation and necessary action.

{ The Registrar, Central Administrative Tribunal, Guwahati
Bench Guwahati, alongwith case records of OA No. 224 /2001
returned herewith.

2. Sri K. shivaahankar L. Naidy,S/0 Late K.L. Rao Naidu,
Junior Accounsant, office, ofk the Area Organiser, S.S.B.
Khonsu District Tirap, AP.

3. C.G.C.

4, office Copy.

Deputy Registrar
Gauhati High Court

Itanagar Permanent Bench
.Naharlagun.
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IN THF GAUHATI IIIGH COURT

ITANAGAR PI‘RMANENT BLN(,H
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To, = _ . o
The . Regi.s,t.rar ..............
.C.entra.l. .Adm.inis?:%?i."ﬁ .T:lbunal
G.u."v.‘@h?*.t.i. : _Bfe.ncb.'. Guwahati,
Sub - Transmission of Lower Coourt Rccm ds / Records
Sir,

.................
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
original Application No. 224 of 2001.
Date of Order : This the 19th Day of September,2001.

The Hon'ble Mr Justice D.N.Chowdhury,Vice-Chairman.

shri K.Shivashankar L.Naidu and 13 others

All the applicants are working in

different capacities under the Area : :
organiser, S.8.B.,Arunachal pradesh. . . . Applicants.

By AMvocate S/Sri G.K.Bhattacharyya, G.N.Das

and B.Choudhury.

- Versus -

Union of India & Ors. . .. Respondents.'

By Sri A.Dab ROy, Sr«CeGo8.Ce

. QRDER
CHOWDHURY J+(V.C)

The applicants are 14 in number who are working in

the Special Service Bureau (SSB for shbrt) in Arunachal

Praddsh aﬁd serving in categorf 'B' and 'C® stations.

The grievance raised in this applicatibn and the cause

of action are similar.hature and accordingly the applicants
are allowed to pursue the O.A. jointly under the provision
of Rule 4(S5) (a) of the Central Administrative Tribunal
(Procedure) Rules 1987. | ‘ . -

2. By order dated 8.11.1994 certain stations in
Arunachal pradesh were classified as category 'B' and ‘C'
stations for the purpose of variocus concessions granted

to the employees. The ration allo&ance is-one of the
benefits granted to sucﬁ employees. In this application tﬁe
applicants claim the benefit of Ration Allowance .on the

strength of numerous decisions of this Bench which were

Contd 02
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rendered in cases like 0.A.103/1999 disposed of on 8.9.99,
0.A.367/1999 disposed of on 12.1.2000 and 0.4.47/2000

disposed of on 21.9.2000 and similar other cases.

3. Heard Mr B.Choudhnry. learned counsel for the appliCants
and also Mr A.Deb Roy, learned Sr £ .G.S.C for the reSpondents.
Mr Deb Roy :aised»an objection to the effect that such
concession was not admissible to the non executive perschﬁel
of the 83B. ACCording.to Mr Deb Roy the concession is}
admissible upto the rank of Field oOfficer ana not above.

The said objections were overruled in earlier decisions.

4. Upon hearing the learned counsel'for the parties and
considerihg.the materials on record the respondents ére |
directed to pay Ration Allowance to the applicants with
effect from the date the allowance became admissible to
Arunachal Pradesh on the strength of the order dated 8.11.1994

and subsequent orders extending payment of the allowance or

from the date of their actual posting 1nlaxunacha1 Pradesh.

whichever is later. The ration aIIOWance including the arrear
allowance shall be paid to the applicants within 90 days
from the date of receipt of this order.

The application is allowed. There shall, however, be

.

' ( D.N.CHOWDHURY )
VICE CHAIRMAN

no order as to costse.

—
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL::GJWAHATI BENCH::

GUWAHAT I,

(An application U/S 19 of the Administrative Tribunals

Act,1985 ).

0. Aa NO. /‘“21/ /2001 .

1.

2.

3.

Shri K.Shivashankar L.Naidu
Son of Late K.L. Rao Naidu
Junior Accountant '
Office of the Area Organiser ,
S. S. B. , Khonsa
District:-Tirap (AR ) .
Shri Gaurdas Haldar

Son of Shri D.D. Haldar
Assistant

Office of the Area Organiser,

S.S.B., Khonsa

District:-Tirap(AuEz) .

Shri Probin Borthakur
Son of Late R.K. Borthakur

U. D‘ CO
Office of the Area Organiser ,
S.S.B., Khonsa '

1

District:-Tirap (A R.) .

contdesee



2. 2lavodhan kax L Nard,

2.

4, Shri Dharma Kanta Boruah

v

Son of Late K.N. Boruah

' Uo Do 'Ci

S.

6.

7.

Office of the Sub-Area Organiser,
Se Se Be ’ Miao
Districts;-Changlang(A.P, ).

(He earlier worked at Khonsa from

180 6693 to 1.7.99 .He is entitled

- to Ration Allowance from{8.11.94 to

1.7.99 at this Station also ).

Shri Kajal Moni Das

Son of Shri Gopendra Das
Steno-III |
Office of the Sub-Area (Organiser,
S. S.B., Longding -
Districts—Tirap (A.F.) .

Shri Mehar Singh

Son of~Shri Umesh Singh

Driver

Office of the Sub—Area Organiser,
S. S Be Miao

District:~ Changlang (A.F.) .
Shri Naglan Singpho |
Son of Shri M. Singpho

Group Leadéi

Office of the Sub-Area Organiser,
'S.S.B., Miao

District:-Changlang (A.P.) .
(He earlier worked at LAZU from
9.8.,84 to 10.10.90.He is entitled

to Ration allowance from 1.8.87 to
10.10.90 at this Station also).

contdeee
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10.

Shri Nogdang Haisa

Son of Shri'T. Haisa

é?oup Leader‘ |

Office of the Circle Organiser,
Changlang;S.S:B.,Changlang

District:~Changlang (A.P. ).

(He wofked»at Nampong from 23 10.80
to 14.3.90.He is entitled to Ration
Allowance from 1.8.87 to 14, 3,90

at -this Station also).

Shri'A;ok Ra jkumar

‘Son of Late Tosa Rajkumar

Grdub Leader - |
Office of the Sub_Aiea.Organiser,’
S.S.B.; Lbﬁgding | | |
Districts:~Tirap(A.P. }.

(He earlier worked at Wakka

from 1.1.81 to 31012.90;He is
centitled to Rafion\Allowahce at
this Station also from 1.8.87 to
31.12.90). |

Shri S.Tutsa

Son of Shri B. Tutsa

Péon |

Office of the Circle Organiser,
S.S.B. yChanglang L
Districf:%)bhanglang .

v

contd...
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4.

1.

12.

13,

14,

Shri Darbari Prasad
Son of Late Chuni Ram
Peon '
Office of the Sub Area Organiser,
S. S, B , Longding
Districts-Tirap (A.P.).

Shri Tek Chand

Son of Shri M. Chand =~

Peon

Office of the Circle Organiser,
S.S.B., LAZU

Districts~Tirap (AsP.).

Shri- Bir Chand

Son of Shri Phunchuk

Peon

Office of.thg Area Organiser ,
S;S.B.,-]Khonsa ’

Districts- Tirap (A.P.).

Shri Puran Singh
Son of Shri Hari Singh

‘Driver ,

Office of the Area Organiser ,
S.s. Be ’ Khonsa ‘
Districts~Tirap (A.P.).

+

ee o Applicants,

contd.. *




5.
. ~Versus-
" 1. Union of India -
(Represented by the _Se_creta.jrylv,to the
Govt.of India,Ministry of Home Affairs,
New Dglhi).
2. Director General of Security
Block-V(East)
~ New Delhi~110066 .
3. Direc’qor,S. S Bs
Block-V(East)
ﬁ.KlPuram_ o
New Delhi-110066 .

4. Divisi.onal NOrganiser,S'. S. B. B
A.P. Division ,
Khating Hills ,
Itanagar,Arunachal Pradesh .

5. Area Organiser,S. S. Ba )
| Khonsa '

Arunachal Pradesh . _

- 6e Sub-Are_a"‘Organis!er,S. S. Be
- Miao
Arunachal Pradesh .

| 7. Sub-Area Organiser ,S,S, B,
Changlang
. Arunachal Pradesh .

\(,%\/\R\m&@v\lmv L')\wm‘oQu |

contdeeceo



S

6.

8. Sub-Area Organiser,S. S. B. ’
Longding S
Arunachal Pradesh ,

9. Circle Organiser,S, S.B.,
Nampong
Arunachal Pradesh .

...Respdndents.-' -

15 PARTICULARS OF THE ORDER AGAINST WHICH THE

APPLICATION IS MADE g

1) , Illegal and arbitrary action of the

respondent-authorities in not allowing the applicants

to draw Ration Allowance only on the ground that they

were not applicants in various original applications

disposed of by this Hon'ble Tribunal directing the

respondents to pay Ration Allowance to the applicants
as to their entitlement . The Director,SSB,New Delhi

~ (Respondent No. 3), has since notified by issuing a

number of memoranda addressed to various Divisional

Organiser of the S. S. B. including the Divisional Orga-

le 23 vodarlaay L. Ned),

niser, SSB,.A,P. Division, Itanagar (Respondent No.4)

to the effect that, as per éxisting instructions, the
non-applicants in variods original applications disposed
of by this Hon'ble'Tribunal directing payment of Ration
Allowance are not entifled to get Ration Allowance on the

basis of-orders/directioné passed by this Hon'ble

Tribunal. the latest memorandum No.9/S5sB/A. 2/86(1)-.
Manipur =534 dated 10, 2.2000(Annexure-xIV at

page- 70(k) ). contd..,
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2) 0.M. NO. BE/COURT CASE/Ra/99/170
dated 30+5.2000 whereby it was specifically clari-
£ied that Ration allowance would not be admissible
to those who were not applicants in original

applications since disposed of by this Hon.‘ble
Tribunal directing payment of Ration Allowance to
the applicants as per their entitlement with

arrears .{annexurd-xV at page- )e

.

23 JURISDICTION OF THE TRIBUNAL:-

The applicants declare that the
subject-matter of the order against which they
want redressal is within the jurisdiction of the

T ibunal .

3 : LIMITATION =

“The applicarits further declare that
the application is within the limitation pres-

eribed under section 21 of the Administrat ive

Tribunal Act,1985 .

4 :_FACTS OF THE CASE 3=

1) - That the applicants are non-executive
personnel -serving in the s.s.B. in vérious places
in arunachal Pradesh under the administrative .
cohtrol of the Divisional Organiser,s-s;BQ,A.P.

pDiv ision,Khating Hills, Itanagar ,A.P.

1< W \}aﬂmmLmL \\\Cﬂcﬁu

\

contd. .
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The applicants have a canmon grie-

vance and interest in the matter and as such they

. are filing a single application inasmﬁch as the
relief prayed for, if granted to one of them, will
be equaliy applicable to others also as all of
them are similarly situated and.it aimévat avoi-
ding multiplicity of litigations. The applicants
crave leave of this Hon'ble Tribunal to allow
the applicants to file a single application as
provided in rule 4(5) (a) of the CAT (Procedure)
Roles, 1987 .

2) ' That the Govermment of India, in 1962
et up the Directorate General of Security {D.G.sS.
in short) under the Administrative control of -the’
cabinet secretariat for some specific purposes
which is a multi-role, multi-disciplinary organi-
sation camprising four‘agencies, namely speciar
Service Bureau (S.S.Be iﬂ short ), Aviation Research
Centre {A.R.C. in short) special Frontier Force
S.F.F+ in short) and Chief Inspectorate of

Armamentse

3) N Tat the applicants beg to étate
thatvthe cabinet secretariat,vide leéter Noe
Ae27011/4/86-EA-1I dated 18,12,67 addressed to
the Director,planning, Directorate General.of
security,informed that certain concessiqns were

granted to the Staff of S‘S“B‘IS‘F‘F‘.' C‘IOOOA.

1( 'gw\)b\g\/\avdtd\/ L'NC&A\OQM _ ' A contde e



(Chief Inspectorate of ammaments )and Directorate
of Accounts and the conceggions were listed in

annexure~I o In the said letter it was also

mentioned that for same of the concessions,the

various hardship location had been bgtegorised

as wp" and "e" stations as mentioned in the

Annexure~II to the letter.In the said letter,

it was also mentioned that for the purpose of

 House Rent Allowance,concessions to the various

categorises of staff,the equation of post as

listed in annexure-A to the Cabinet Secretariat

order dated 28.,10.86 would also be applicable in

respect of the Staff oOf S.SsBe , SeFuaFe,Celel.pne

- and Directorate of accounts .

Y Shivogharlear UNidk,

Copy of the said letter dated

18,1287 alongwith two annexures is'

herewith and marked as Annexure-1I.

45 - The applicants beg to state that,
fromn the said letter and annexures, it would be
apparent that certain concessions were granted
and in the case of the applicants,the concession
referred to against serial No.2 in annexure-I,
i.e. Ration allowance, would be relevant. The
House Rent Allowance tO the executive cadrie'Wa's
made admissible to the personnel of other cadres
also of the corresponding level except in the
case ofvs.s;B. Battalion personnel and Deputy

commandants/ Ccmpany canmander s/Assistant Campany

commander of S.F.F. and alsoO those on deputatian

in the s.F.F. from the Armye.

contde .
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5) That the applicants beg to state that
the order dated 28.10,86 mentioned in letter dated

'18.12.87 {annexure-~I) was an order fram the Cab inet
‘Secretariat whereby the sanction of the President
~wag conveyed to the equation of posts listed at
- Amnexure-A .in various cadres of corresponding level
in Aviation Research Centre to that of the‘execu-
 tive cadre.The present applicants have been equa-
lised with the Field Officers and below and as
per the said equation, the applicants were raiad

House Rent Allowance fram 1987 itself .

A copy of the said letter dated
28410486 alongwith enclosures is

annexed herewith and marked as

Annexure-;;.

6) That the applicants beg to state that as
per oM dated 18.12.87 issued by the cabinet Secre-
tariate {Annexure-1), the following Stations ' in
Arunachal Pfadesh'had been categorised as *'p* and
'é‘ stations as indicated in Annexure-II to the
said oM dated 18.12,87 effective from 1,8,87 for
thé purpose of granting Ration Allowance and other

allowancess

o o . =
CATEGORY "B" , CATEGORY_"C!_

i) MIa0 . 1) WaKKA

1i)NAMPONG ' ii) LxzZU
(NOT LADU)

iii) LONGDING

k rgw Vﬂg\l\g\h\(ay L. \\\MJ‘A iv) CHANGLANG

contdees
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7)  The applicanté. being non-executive
personnel posted idgabqve-noted stations were
not granted ration allowance although the executive
personnel of S.5+B. based in these locations were
dréwing ration allowance since long in terms |
of the above«noted oM dated 18.,12,87 {annexure-I).
8) . 'mat’ in exercise of powers vested in him
as the Head ofADépartment and in terms of para 3 of
‘- | ~ the cabinet secretariat letter dated 18.12.87
(annexure-~I), the Director S.S.B. {Respondent No.3)
by his office order No.9/s.S.B./A 2/86 (1)=ap/3433
dated 8.11.94; conveyeé his sanction to the classi-
fication of Khonsa in the A.P. Division as category
QB; Station‘for the purpose granting various conce-
ssions including ration allowance as referred to in
cabinet Secretariat letter 18.12.87{Annexuré-1) for
v a period‘of 1 year with effect fram the date‘oﬁ

issue Of that order (fram 8.11¢94 to 7.11.95),

Subsequently, by anothar order No.
9/5sB/A 2/86 (1)=AP/3423-24 dated 19.12,95, ﬁhe
categorisation of Khonsa as fB' staéion _was
sanctioned by the campetent authbrity forla further
period of thrée years with effect fram 8¢11.95
£111 $e11498 . |

| By another order dated 17.8.98 sanctibn
of the ccmp;tent éuthority was similarly conveyed

to the classificatibn of Khonsa in a.Pe. Division

Y Slivaghades U Naldl N R
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-as category *B!' station for a further petiod of
3 years with effect from 811,98 to 7.11,2001 ,

The copiés of the said corders dated
8e11,94,19,12,95 and 17,8498 regarding
categorisation of Khonsa as ‘B; St at ion
in A.PeDivision of S.S.B. are annexed
herewith and marked as Aggggg;g=III‘Iv~
ééé;ﬁ;reSpectively.
9) That applicants beg to state and submit’
that they became éligible for-drawiﬁga-ration
‘ allcwance-with effect fram the date of categori-
sation of above=noted stations as *B' and 56‘

‘station, as stated above, and adcordingly the Field}

Off icers and below were being paid ration allowance

as tO their entitlement but, for reasons  best

- known to the authority, the applicants who had
been equated with the Field ¢officer and below as
stated above, weré not péid ration all@wance in a’

most iliegal and arbitrary manner .

10) . -_Thét the applicants beg to state that the
aviation Research Centre is a part of Directorate
'Generél of security alongwith S.5+B. and two other
organisationé.sﬁnilarHconcessions inclﬁding Rat ion
AIIOWance were'granted to the employees of  the
aviation Research Centfe and the non-executivg staff
of the aviation Research Centre were also deprived
of the. Ration allowance and only execgtivé staff .

Was given the same.some employees of aviation

1<'gbdvadbﬂkkwh’lJQOGcﬁh

contdeee
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Research centre, Doomdoama had filed an application
before this Tribunal claiming that being non-
executive staff,they were also entitled to get the
~ Ration aAllowance as was being given to the execu-
tive staff,,aécording to the equalisetion done as
per order dated 28.10.86 (amnexure-II) and the
same was numbered as O.as 245/95. A Division Bench
of this Tribunal,by judgment dated 1446+96, held
that the Ration allowance was admissiblé to the
applicants and directed that the Ration Allwénce
be‘paid to the applicants at the rate'applicable
to them with effect from the due date and to pay
the arrear amounts within a fixed periode. ’Ihé
Aviation Research Centre authorities instead of -
granting the concessions, filed an SeLeP. in the
Hon}ble Supreme Court challenging thg order passed
by this Hon'ble Tribunal granting Ration allowgnce
to the non-exeéutive staff and the same Wwas

numbered as Special Leave to appeal (Civil )Noe.

1706/97. Te Hon'ble Supreme Court,by order dated

16.3+98, dismissed the Special Leave tO Appeal and

directed that the order be punctually observed

and carried into execution by all concerned .

The érder<iated 14.6.96 passed by this Hon'ble -

Tribunal in Oa NO. 245/95 had attained finality.
copies of the judgment dated 14.6.96
passed by this Hon'ble Tribunal and the
order dated 16.3498 passed by the Hon'‘ble

supreme court are annexed herewith
and marked as apnexure-yI and VII

‘(..9 \J\)O\QL\A%LQ,{ L,Nw{& respective]l.y.

contde e
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11) That the applicants bég to staté that in =
pursuance of the said judgment,the Cab inet Secreta;
riat, vide .their.-order NO.A.27011/4/86/EA. 11/1483 .
dated 16.6,98, sanctioned the Ration Al'l‘owa'nce to
the non-executive Staff of the Aviation Research
centre Doomdoama and all payments have since been
made to the Staff who are still continuing at

poomdoana which has been categorised as. "B¥stat ion.

12) That the applicants beg to state that
after the non-cexecutive cadre employees of thé
aAviation Research centre,Doandodna wWere granted

Ration allowance, as stated above,in terms of

orders passed by this Hon'ble Tr ibunal which was
not interferred by the Hon'ble supreme court ,the
non-executive personnel serving in the S«S«Be, -
Itanagar in arunachal Pradesh filed an a‘pplic‘a'tion
pefore this Hon'ble Tribunal which was registefed
as O.3eNOe 103 of 1__9‘99 claiming grant of Ration
aAllowance with effect fram 8,11,94, date from which
Itanagar was categorised as "3* stat ion, This .
Hon'ble Tribunal, by order dated 8.9.,99, disposed
of the application by directing the respondent-
authorities, to pay ration allowance to the appli-
cants withv effect from the date on which the allo-
wance pecame admissible. It was further directed

‘that the arrear amount ,as admissible to each appli-

cant, should be paid within 90 days fram the date

of receipt of the order.

K Qv AQ\MM\MVL:NW\\CQM |

contde oo



R
15,
copy of the said order dated 8.9,99

) | passed by this Tribunal in 0.2.N0.103
of 1999 is annexed herewith and marked

as’ annexure=yIII ..

-

13) -~ That, thereafter,some of 'the non-executive
personnel of the S.S.B, serving under the Divigional
Organiser,S.S.Be,shillong,Meghalaya also filed an
application before this Hon'ble Tribunal which was
registered as 0.A.NO., 367/99 praying for grént of
ration allowance with effect fram 27.4.42, date
fran which shillong was categorised:as "B" gtation.
This Hon'ble Tribunal,by order dated 12.,1.2000
- _ disposed of the application directing the respon-

" dents to pay ration allowance to the épplicants

.witﬁ effect from 27.4.92 onwards (date fram which

shillong was registered as "B" station .
copy of the said order dated 12.,1,2000
passed by this Tribunal in 0.A.No.
367/99 in annexed herewith and ‘marked

- as Annexure-=I¥X e -

14) That , thereafter the non-executive per-
sonnel of S.S.B. in Arunachal Division posted to
Bandila and -six other neighbouring places around

‘Bandila filed an applidation before this Hon'ble

Pribunal which was registered as OoaoN0e47/20000

'

K Shivadankayl Noud.
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This Hon'ble Tribunal, by order-dated_zi.S.ZOOO_
disposed of the original application directing the
réspondents to pay ration. allowance to the appli_
cants with effect fram the date f£ram whiéh it
became due to them.It was also ordefed that the
payment of arrear amount as admissible to the
application shall be made by the respondent within

90 days from the date of receipt of that order.

‘Copy Of the said order dated 21.9.2000
passed bylthis Hon'ble in 0C.a.N0.
47/2000 is annexed herewith and marked

as Annexuree X o

15)  That applicants beg to state that they.
are similarly situated like the applicants in the
above noted o:izjinal applications disposed of by
this Hon'ble Tribunal directing payment ration
allowance from due date and their dase for getting
ratio.n allowance is quarely .coveréd by the orders
'passed by this Tribunal disposing the said original

applications .

16) That, as stated above,the applicants

are similarly situated like the applicants in

these appllications and as such,relying on the above-
noted order,the applicants are entitled to be.
granted ration allowance fraom the date of their

posting to the stations categorised as "B" and wc"

ration as stated above .

K SWvadnankay Ui,
. ‘ contde oo

i
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p 17) That the applicants took .up the matter
with auéhbritées by filing representations to the
appropriate authority on 18,8, 2000 through proper
'channel praying for grant of ration allowance to
them as has been grantgd to tﬁe non executive staff
of Divisional Head Quarters of s-s.B..A.Pobiviéidn
Itanagar'go.A.103/9?). But nothing has been done in

the matter as yet . XXExmpXexxepyxx

A sample copy of the representation submitted
to the Divisional Organiser,ssB, A.P. |

Division ,Itanagar by the applicants is

annexed herewith and marked as Annexure-x{(a)e

18) That, in the meanttne.the Respondent No.4

' récaived'memorandum No+30/ssB/A 2/97(17)570 gatgq;'
19,2,99 from the Respondent Npa2 whereb?,;referring’
to earlier cases of granting ration allowance to
noneexedutive personnél of the ssB,it was intimated
that only the applicants in ©0.A.N0.245/95 who were
non-execﬁtive personnel of the AeR.C. ,DOOmdamgy were
granted ratioﬁ allowance in £erms of the ordexr/
judgment passed by this Tribunal in the above-noted
case . The Respondent No.4 circulated the above
noted oM dated 19¢2,99 locally vide his 0O.M. No;‘
NGE/F-9(c)/9%-99/43 dated 9.3.99 .

e~

In\another memorandum No.9/5sB/A 2/86(1)-
SHG-3045 dated 211,99, the Respondent No.3, made

the position cleaf by reiterating that non-applicants

\¢ Wiy e Shankear UN aid,

cONntde oo
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- in various original applications disposed of by thiée
Hon'ble Tribunal directing payment of rétion allo-
wance are not entitled to the grant of ration allo-
wancee. As the present applicants were not appliéants‘
in those applications, the authorities have virtually
rejected their claim and the applicants are now-
convinced that no useful purpose would be seryed

by waiting any longer and as such they are approa-
ching this Hon'ble Tribunal praying for relief-.

The afore-said memoranda dated 1942499 and
2.11.99 are annexed herewith and marked

as Annexure-xI and X1z respectively .

19)‘ ; That ,thereafter,the Respbndent No.2, by
his oM No. 9/5sB/A 2/86 (1) Manipur-534 dated
10,242000, further intimated that as per existing
instructions, the noneapplicants to CAT.cases are

not entitled to get ration allowance on the basis

of judgments of CAT ,Guwahati .

e Respondent No.4, inturn, by h;g OM NGO«
BE/COURT CASE/RA/99/170 dated 30,5,2000,intimated
all concerned that the non-applicants in various
or iginal applications disposed of by this Hon'ble

Tribunal would not be entitled to ration allowance.

copies of the sald oM dated 10 2.2000 and
30.5.2000 are annexed herewith and marked

as Annexgge-xIII and_x;g respectivelye.

’\4'3MV0@\AQM‘QQQQ».N<\}\¢QM - | contde e«



19,

20) That the applicants beg to submit and
annexe herewith a statement reflecting the period
of their éntitlelnent of Ration Allowance for conve=-

nience of the cCourt.

The said statement is annexed herewith and

marked as Annexure=:XV .

5 : GROUNDS FOR RELIEF WITH LEGAL PROVISIONS:-

I) For that the action of the respondent =
authorities in denying Ration Allowance to the
épplicants is illegal, arbitrary and highly discri-
vainatory and as such this is a fit éase-where this
-Hon‘blg Tr ibunal will -e-zxerc.'lils«al jurisdiétion and
grant re’llie.f otherwi"se due to them . |

-

11} Fdr that the applicants have been‘illegélly
discriminated against in not allowing them to draw
Ration allowance although they‘arefsimilarly situa-
ted with those applicants of the ARC,Docmdodna, |
S.S.B.; Itanagar ,ssB;Bandila and S.S .B. ,shillong
who have sihce been granted the Ration Allowance,
with arrears .,in terms of the orders of this
Hon'ble Tribunal aﬂd as such the action of the
'réspbndeng-authority is;bad in l1aw and liable to

be set aside.

_'K SL\;VOKQ\AQM‘(O\V L»NOJGSM } contdeee
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III) For that the respondent-authorities are
required to extend the benefit of Ration allowance
to the applicants of their own in pursuance of
the orders dated 14.6.96 passed by this Hon'ble
Tr ibunal iﬁ O.A. 245/96 1Aﬁnexure-VII), order
dated 8.9.99 passed in ©.A+NO. 103/991Annexure-
vIII) order dated 12,1,2000 passed in OA NO.
367/99 {annexure-IX ) and order dated éI.9-2000
passed in 0.a.No.47/2000 (Annexure-x) as they are
sﬁnilarly'situated with the applicahts.in the -
"above-noted or iginal applications and that not
having been done, the action of the respondent-

authority- is bad in law and liable to be set aside.

Iv) For that ghe respbndent-authority, instead
of 'extending the benef it of the above- noted‘

orders éllowing ration allowance to the applicants
of their own, committed a serious 1illegality by

dr iving and harassing the applicants to approach
this Hon'ble Tribunal causing mult iplicity - of
litigations and as such the action of the autho-.
rities in denying ration allowance to the appl i-
cants deserves to be struck down as &néustainable

in law.

v) For that the action of the authorities

in not allowing the applicants to draw Ration

allowance has resulted in serious discriﬁination

offending the equality provisions contained in
rticles 14 and 16 of the constitution of Indla and

' | ' h the action of the authorlty is bad in
. \< hg 1 ‘ as suc
| \M\)“SMM\QNLMN&"‘ law and liable to be set aside .

cont8e e
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vI) For that, in any view of the matter,the
‘action of the authorities in subjecting the
applicants to serious and illegal discrimination
and aenying them the Rai:ion Allowance otherwise
due to them is bad ih law and liable to be set a

asidee

6 : DETAILS OF THE REMEDIES EXHAUSTED :-

The applicants had submitted representae *
tion to the campetent authority through proper

channel praying for grant of ration allowance as

had been granted to other non-executive personnel

6f S.S.Be serving in A.P. pivision but surprisingly

the applicants had not ‘received any intimation in

this regards. In view of the policy decision adeted

by respondents authorities to the effect that non

applicants in earlier cases decided by the central

Administrative Tribunal Guwahati Bench the applicants
| "have now approach this Hon'ble Tribunal without

waiting for any reply to their representations .
\ .

T 3 MATTERS NOT PREVIOUSLY FILED OR_PENDING WITH aNY

OTHER_COURT :=

?

The applicantsrfurther declare that they
.have not previously filed any applicaticn,writ,
petition or suit rejarding the matter in respecthpf
which this application has been made before-any
court or any other authority or any other Bench of

the Tribunal nor any such application, writ

ny of them .

petition or suit is pending before a

K SWvethankay L Natde

contde oo
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8 : RELIEF SOUGHT :-’

| ‘_ 3 S l'\:\‘\}aS\'\AM'k&\'{ L Nm‘c&.«

It is, therefore,. prayéd that-Youf
Lordships would be gracioﬁsly pleased to
admit this application, call for the entire
record's of the case, ask the opposite parties
to show cause és to why the impugned 0.M.
dated 10.2,2000 {annexure-xIv) and oM dated -
304542000 (Annexure-xv) should not be set
aside and quashed and as to why thé api:licants
should not granted the benef it _of fatibn
allowance with effect from their respective
dates of posting at Khonsa, Miao,Longding,
Lazu ,Nampong,Changland and wakka in
Arunachal éradesh of from the date of cate-
gorisation of the abone’-noted stations as |
npgn apnd "¢" by the compétent authority
whichever is later as has been granted to
others who are similai‘ljr situated-‘like the

applicants and after perusing the causes

shown, 'if' any and hearing the parties,set

aside the impugned oM dated 10,2.2000

‘Annexure-xl\i) and oM dated 30,5, 2000

(Annexure-xv)“" and direct the respondents

that, in view of the attending facts and

circumstances of the case, the applicants be
granted raticn allowance with effect from

their respective dates of posting in the-

contde ae
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g,bovef-'noted stations or from the date |
of categorisation of these.; statiqns as
"g® and f";cﬂ stat ions by the c'cmpetent
authority whichever is later,including
o arrears as per‘ their entitlement as
reflected in Amnexure-xIII as has been
granted to others who are similarly |

situated non-executive personnel serving

L]

'in S.S.B. in A.P.Division and/or pass

any other order/orders as Your Lordships

may deem.fit and proper.

and for this ac£ of kindhéss,the applicants ,as in

duty bound,shall ever pray e«

k *QMW\Q\_'\&\A@OWL NMQUM ' ; | cont;.d. . oo -
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9 : INTERIM ORDER,IF ANY, PRAYED FOR :e

NIL .

!

'10 : poes not arise, the application will be presented

personally by the advocate of -the applicarits.' ,

11

[ 1]

PARTICULARS OF THE BANK DRAFT/POSTAL ORDER IN

RESPECT OF THE APPLICATION FEE 3

IoPoOo NO. » ) _‘ dated

issued by Guwahati Post Office Payable at

i

Guwahati is enclosed .

12 ¢+ LIST OF_ ENCLOSURES :=

As stated in the Index .

\g .Qw\;ag‘/\aw\cav L‘\‘&ioﬂu |
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VERIFICATION

I, shri Keshivashankar Laxman Rao NaAidu.,gon of
Late KeLoRao Naidu, aged about 52 years , presently,
serving as t‘h_evJu‘nior Accountant in the Officé of the'-
Area Organiser,S.S.B., ‘Khonsa Ti:ap Distri¢£ do,hereby ,
verify that the contents in paragraphs No. ], 4)' ;L) 9
H) 1S = f’ﬁ are true to my personal k‘nowledge

and those in‘ paragraphs No. 2, 3, S5 6)'" 8/"0/ 1'2-)
13, e, 1% \g/ 19 +9p are believed to be true on

legal advice and that I have not suppressed any material

rd B i

| fact .

I, being one of the applicants, have been
authorised by other applicants to sign this verification

on behalf of all the applicants .

Place:-Guwahati .

pate s= AL. (.-

4

k ’gw\}&?\w_\v\\&x\( L ?V\&J;OQM

SIGNATURE OF THE APPLICANTS.

LI I J
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. A1 /B=1/E=11/A=k Branches. |
- 7# “Guard Filee 2 o
| A’ffffAll Dealing Assistnat A -1 Braneha | ‘;~ ;

G e ~ 70 The. B0 E.v. Division, TEanagars
Ay Ne,ran/y~9/95»96j215/10587 - Db @u, «96. : :

i Copy ¢

wie 0 1e  The Area Qrganisers ge Bgmdila/Along/Tezv/khnmsa for

v o information & negessary action psee

[ B AT : It is also requeﬂted that the Co

R . T . required information regarding non-

IR - o v refundable clothing grant as askeed

L R T T for by the $3B Dte (js ebove) may

BT ~ I R pse. be sent to this office early

R o : : for preparation of proposal for

' N A ".J~ o : onward submission to Die. B

1 | 2, ?h@ Comdt@ SaB @Cs e Dirang/Basar/Tezu for informatich

S and necessary aetion please.

ST PO Tha Gamdta wAT@ ¢~ ILtanagar- for inﬁnrmatian & nocessary

o - :  ﬂvum_wu.. . ‘action psés .. = . o

'ﬁ4v”€?{*&; Th@ Accaunta Officer t= Dive HQ Itanaggre- for imformatian !
e ‘ and necessary &ct&an pleBgee L

ERAE y.* ';A T ~J<_n o 5d/="hofhs SARKAR
T e | SECTIUN OFFICER, L

5 emo Noo! TE/EWL; /95,95/);3 1473~ Dated Khonsa the 19th Jan!96, b
i1 Copy tefe g »

P ﬁ The SubeAréa Organiser,SSB, Khonsa/Longding and ' i
5 .  ".;:ﬁ Miao for iniarmatiane : N
S | ; ¥
: A
; AREA ORGANISER, SSB
: e ﬂégamsao
R o E
; E ‘ i}
.
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/copy/ M | ANNEXURE l/\tf\g

NO.9/SSB/A2/86(1)~AP~3662 ’
Directorate General of Security
Office of the Director,SSB

‘4).,j Eaat Block~V, R.K.Puram

New Delhi-66,

Dated the 17th Aug/98.

o Gy esva  ew

, In exercise of the powers vested in him as Head
. 0f department, in terms of the é4binet secretariat letter No.A=
27011/4/86~EA-II dtd. 18-12-87 the sanction of the Director SSB
is hereby conveyed to the classification of the undermentioned

“.stations in AP division as categofy 'B' & ‘C' sztation for the

purpogse of various concessions as mentioned in Annexure-alother

.:than clothing grant) of the above quoted cabinet secretariat,

;letier dtd, 18-12-87 for a further period of three years with
ffect . from'8-11-98 of this order:- ’

o CATEGORY ‘B' STATION CATEGORY 'C' STATION
. 1. .RupalaP) 1. Lubrang (AP)
- 2.  Kalaktang AP, 2, Bumla AP
2. Basar AP ' 3. Chuna AP
L, Likabali AP 4, Kninzanam AP
"5, . Pasgighat AP 5. Muktar AP
6., "Tezu AP 6. Ziro AP
7« Khonsga AP 7. Zimithang AP
~ 8, Itanagar 8. Bleeting AP
9,: Dirang AP 9. Lumla AP
~ 10, Nefra AP ) 10.Thrizine AP
C 3 eMukto (AP 11.Jung AP
.00 12 Raga AP ' 12.Bemang AP
S 13,8 Taliha AP 13.Sagalee AP
a0 b JPalin AP 14,Nacho AP
CLo #2015, Boleng AP 15.Damin AP

<% 164 .Chowkham AP

17. Wakro AP _ ' L
R © The head of department i.e, Director 8B having &
applied the approved parameter that the places are situated between
-1500 & ‘3000 Meters above MSL hereby classify the following statiofs
as category 'C’' stations for the purpose of clothing grant with"
effect from the date of izsue of the order '

Stations gituatéd between 1500-3000 meters above M§L

1, Lumla - 2460 mtrs above MSL
2. Jang - 2449 0 -do-
3. Nacho - 2625 @ = O~
4. Dirang - . =1630 - =do-
T - ~Sd/-5.S.Bora

Joint Deputy Director {(Ea)

Memo No,NGE-9/98/50  Dtd.14-9-98

Copy to. .
1= A1l A0's (Khonsa| , |
2. All Comdts -} for information and necessary
3. Accounts Branch | : action.
4, GE Branch
Sdf ~-Sub~Area Organiger

5. BE ﬁran'ch ‘ .

Copy attested by

ol

— ' - .



original applic tion noaz
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CENTRP AL AU INTISTR AT VR PRI

K ,.S/m "‘95 u//

bate of oxder ; ?his the 14th D2y of June wl 96 o

j: » 1% ﬁ’Ol’le hle shri G.L.s mglyvinovenber (A}
‘ ) ' 4"&%@5’3\@ hle shril n.c.wrma,Membor {(J)
i | ’
! 1. gri pishnu prasnd saikia
~ sandtary Inspector, '
//',I
thin&ian PGE@dECh cantre e
| poomdooma.
i " ;
1
© 2« 8ri nipakt Nandi,
/ padio Mistrd,
ARG, Deomdoomae.

ApPlicantse

'7
By advocate s/shri QK oBhattacharyyo
‘with G.N.Dase

_ | wVarsuoe

1., uhion of India

répresented by Cobinst sacpetary, P

IpE

2

3o

4o

BY

pap srtment cabinet Affairms,

New -palbie | -

pirectorate General of securlity plock
V {(East JeReKe.buram,
N@Q nelhi 110066,

pirector, aviatlon Research centre,
Block ~W{East ) oR K PUTam,

oW pelhio '

puﬁy pDirector,
Aviat¢cn Regaayrch ceanoo

'‘pocmdoomac: <
‘ o eo w@qpawnanhne

advocate shri Senld, SEo CofeSale

QRDER

Go Lo BANGLY INE, 11 EMATR { ;3}

Tha spplicants axe omploycen of the aviat ion

Re szaroh centre, poondocma (ARC for ghgz$}¢ gppiku.

CGQiad sao
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U ahis allowance

,_/Tqa_ @51, : b

2§
‘ .

No.l is a Sanitary Inspector a post which is eduim-
valent to maputy rield officey and im-helow rlold
cHeficey Thoha efplicant. UYo. 2 1s a Radio Mistfig The
fost of #Mistri falig undaex the eatoenory of senior
rield aspletante This in also below rield officare
The competent authority of Anc has classified poon-
pooma as a catagery B «tatlon with ef fect from 22¢2.94
26 ~ ANNOXULe IV to'this 0 .Asonamely Noop«27011/
4/86@EA9IK‘(A) dated 601201987 conveyéd“th@ sanct ion
of the praesident t@ the grant of additional conce=-

gsions ment ioned in the annejure thereto to the various

cateqgorios of the staff of ARC @xcopt those on depue
tat ion from the Indian alr Porce. according to thae
annoexurs ration allowance at tha rate admissible in
the® BEP in peace greas is &dmieaibl@vupto the rank
 0£ FoO. and below in cogegory B axeas Of ARC. The

applicant had raguested the autheritj@q concarnad €O

allow chom the Ration Allowance but thia wag declined
g
by thae duthoriticq. Henca fhie oziqinnl Appli»dtian

f

undar section 12 of Adminiatrativa Tribunals acty
198 5,

3o  H¥e Gsfephattacharyyae leafn@d coungel for the

appliCants @ubwittad that-the applicants are ent itlied

&0 thﬂ Rat ion allowdnce vi*h of f2ct fyom ??02019340

was denied to them b@c&use'of wyxong

interpretat ion of the ordex dated 6.12.,1987 by which

byymant of the pllobance was canctioneds ralying on

tho written aL;t@mant FKeS Al-,uracoc oS aCoosubmitted

that the applic.nts have made the claim on a wrong:

‘mot lon that Government had equated various nON-9x0C-~

ut fve posts with d;ffmrant axecut ive cadrxes for sll

the fact however remaing that the

-

concassionse.

contdeoo
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pguation of po st o

vide oxﬂez”NaeAwllolﬁfé/ﬁﬁ 0T dataed

iy oge of ouwss

o6 .10.1986 {annexure-ITI) is for the pur

raand v Tlowancee Onlyve wnrl

i

Yoy, thoe concern ion of

Allowance has bren axtandnd to thoe employean of junior

: -
execut ive cadre only upto thio rank of ficld of ficox
e g T C )

the analogy of the Junlox eyocut lve %faffﬁ of N & aUW and
fall in Lh}.ﬂ category <: mnot

the applicants who do 10t
Alkowancea Mra 3 .K .Bhattacharyys

gat the bena it of pat lon
uhmittud that thls ground taken by tha respondents is

se Of in erlligonce Bureau the

i

not t@nublv as in tha ca

Rat ion AllOWanCGAwaﬂ allowed to the Eﬁﬁ:ﬁ%ﬁgﬁﬁiﬂﬂ;ﬁtaﬁf

aloo and when the allowance was stopped tO ba pald

applications were submitted hafore the central adminde

and the poyment pat lon allowance Was

agtrat ive ey ibunal
has referrad to the ordersé

reagtored. In this comact ion he

‘4n the Co.Ae OF 163 OF 1991 anQENQQEQQXQE of whis nencho

prinoxde and heard the

Qe wa have p-*x‘u.;m‘i tha
49011/8/

counsal of the parciecs in this Uaps ;ﬁttﬂﬁ WO e Aer

showa that th@ president is

B6=p0 ol QE) dated 1@9561{}8
pleaped tO ganct ion 8 {e ighit ) conm&qgfowd to the varlious
e

thanKiBG of aff ©f ARCe on - =2

y
383

of the concessglong 18

House Rent allowance ané it hag been stated that Houge:.
pent Allowance adn issible ko £ he ﬂxa €iv@,€ad5@ Will

!“‘a

ba adnmissible O the peygonnal of cthar awdg@s aicg i
vat ion of posts ¥Was

01001986

nd ing levelss C’C)na@qum’mly ag

X Paanwzkalb/w /8 6.n0% dated

ant @ﬁ Housae R8Ot

corpmsrQ

ordeged by the orde

exchusively fur the puxnwao of 18 yNna

- pllowana®e under thig ordor tho applicante
draw pHoups zent allowanc@o ynder lettel N@m&o??ﬁllfé/ﬁ@w

ranc&;imna waere

et

ea-li{al Aated 6121987 Adaitﬁmn 2L

contdeeco
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. Categordeg of the ¢
9] h Laff of ARC,

s
s
o : 3 )
' ‘-.«lll P 3
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P >
i { .
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. | i 7
; . granted and one of them w,g Rat'ion allow
‘ _AZa0w

ance to the varioug

. is that since there is

no'equat*on of posts in yespact of

Rat ion allowance thig allowanee cannoL bs granted to the

lappl§cants who are non«executlv@ staff,

|- @ss@ﬁ by such stand of the reepondentao

the authoziaing letterse

! ' lof grantﬁmg Houge Rent Allowance fop the

ﬂ@ are pot impree

Uaﬁi&cin the Case

T™he claim of the respondentg

PR,

}

PuUrpcge of granting .
ﬁation al 1owance Buch equat ion of Posts is not required by v

thig pesition e clear from the

?follqwing oo k
Sle Noo® Nature of Extent of tgm nt@dxsgdmark
the concesgion the conge. -
s lon
_— 2 3 4

{a) Ratien al lowance

{B) House Rent
Allowance.

@me:c)mmm@mnm

Rat ion allowance upto tha rank

Of F.0. and below at th@ foilow;ng

fates s
' ocat o :

(1} category n
stationsg o

Hourse Rent pllow.
ance facilitiog .

adnisuible to
the Executive
cadre will be
admissible to
the pergonnel
Of other oadrﬁs
aleo of corre..
sponding levels

muwmmmqﬁmma

contde s

Rateg

A8 admisgible-

from time to
time in the

Border security.

Forcq in beace
atQ&J.g
Saparate or-~

iznved about

corresponding
. levelg®,

°

_pmu‘izoéncamta&tl

ers will be ‘|
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. gTha res.ondenc « cannet bring in what is not there or what
is not intended to be there by the letter No.a 27011/4/
86.5A-T1 (a) dated 6.12.1987 as indic.ted abuva. This

lettey simply clearly states that the allowance 1s admi-
QSiblu to the various categorieg of the staff of APC by

ula ing a limit upto the rank of FO and below° N o Ae
163/%1 an~ o Ao 179/9% of this Bench on the strength of the [

recommendations of +ha same one man Committaee refarred to

in this 0.A. Ration allowance was paid to the nNON-OXa@-
cutive staff of the Intelligence Bureay hut tha payment

was stopped in 19ul. This Tribunal in tho order dated

171241993 (to which one of us Wac, party) after discii-

6rion and relying on the order dated 27. .93 of the

contyral ndminiatrativo Tribunal, Chand;qazh Bonch,cixcuiL 3%

at Jammu in O.pe Hoo 381/JKk/92 had held chat  Rotdon

‘ allowance vas admissible to the gpplicants ip those two {f@=

i

O<pme tha facts in thoga two O.ac and of the Cresent qgho

and liougse Rent

ingofar arc thwy relate to kRation aAllowanae
: A )
The conditione in those ik

allowance are almorst idaent ical- !
thatbthe paij,”'

e et e

two O.hs is in respect of rRation allowaace

sonnel posted in cateqgory n iocaticns will be entitled £O

Ration allowance at nonqualifying area rate foxr BSF. Fox:

- houge rent allowanée it is stipuiatad thatxﬂgusa_ggnh§:-7

‘Allowance would be applicable to 51l other cadres of - thel.

iB under the same teims 'apyliﬂabie to the eyecwaivw aam‘:

I-ﬁ Vl@“-i OFf th@ ffacts z:xcﬂm : E g
sihl@ff

dren of cozrasponﬁinq L@volro
) ticn@d above we holﬂ that Ration allowance is admif

f (o) th@ applicantv in this uann The zanuendentr axu dar@e

at ioa allQWanun to the ﬂpplicantw at the ruto
the due &at@ 220269

| o pay P
| appiicable to them with effect fzom

The arreak amount shall be paid within Elm 0 - 1996 .

by

lkowed ;'Jo oxa@" as to coat‘-

8

the application 1is
vsa/a mambar (a)

sd/~ Hembexr (I)

P
“ e o i ey
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IN TUR SULPROE COURT QF LiMIA
- CR IMI)JAIJ/CIVI L ]\Pﬂ’:‘ELLATR -J?)P I5 DICTION ' r
‘ 248256 o e
; PETITION FOR SPRCIAL LEAVE TO APPEAL (CIVIL) 10. 1706 OF97.
¢ .
; (Pot it ion undex Art icla 136 of the coustitution of India
E for epecial leave to appeal from the Judgement and ozder
! RS o . .
g daged 14th june, 1996 of the ceatral Administrative
'g pribunal, Gauhati pench of Gauhati in original Applicatiod
! ) . ) ) .
i . .
Noe 245 of 1995).
WLTH - g
» . i
} INTERLOCUTORY APPLICATION NO.2. . g
(Application for atéy aftex not dca ) e
; ynion of Xndia & orse sseopetitionerad
! ey cUS- . 1

o o spespondental |
{

sri nishnu Prasad aaik ia and Oxge

(FOR FULL CAUSE TITLE PLEASE SBE SCHEDULE! 3¢

- . :i
ATTACHED HERTWITH}e . i

 16th mamcH, 2998, 1

-

~n

<J

| :  CoRaMs - _ -
HoN‘BLg MP . JUSTICE ch,fAGAﬁwﬁh

HOM® BLE MRe JUSTICE §e SAGHIR ARVIAD.
HON® BLE 1iRe JUSTLICE Ma SRINIVASAN

contdeoeeeP/2
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vor the pstitioners g Mr. V.v. vaje, seaior Advocate

(M/ﬁb'nanji Thomes and F. Parmoswaran,
Advocates with him). - ‘

. 'l-
i
| f‘F- '
IF(
I
£
[
:
Jﬂ' .
1
4
:r
|
1
§

Foy the Reaspondent Ndm, 1 to 87,

B9=142; 144-170 8 Mre P.Ko. Misra, advocate

%

- Poxr Respondent Nos. =~ B8 and 143 3 Mre Co.S. Srinivasa RaO, |

Advocateo

THE PETITION FOR “P“CIAL LLAVn TO APPEAL AND THE
APPLICATION FPOR STAY abmva@ Mentioned belng c&élea on
fox bearing bheforo this court on Lhm lath day of March

1898 uypow haazinq counsal for th@ appﬂazinq nertiom hnrain

)\

THX § voumT DOTH OPD"R that j.etition for Sp@clal Imavae to

dtaa s couamde cacrmre

Appeal abovegnention@d bo and 1s hereby Aigmimeed -and

i consequently this couxt®s order datad 21 gt annaxyc 1997
i . / ) o ’

| made in Interlocutory application NO. 2 .above-ment ioned

grantingbcxwparto'stay be and is herehy vacat@dg

AND THIS COURT DOiH FUR?HF? ORDER that this

————

I SR—

ozdex h@ punctually ubuerved and Cdrriﬁd into execution

Dy all concerned .

" WITHESS the §Qn°ble shri ﬁadam mohan punchh;o
chieg Justicm of 1ndia at tho suprema courtg Neu nalhig.

dated thia, the 16th day of Mazxch, 19¢8.

s/ = o ' .

» SR o “ (R oT. LAKHAMPAL)

DEPUCY PRCISTRAR o

)

J

AEE .
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r L \ ) CEITB AL AD SULTSTRATIVI FILEBIITAL . GUUALIAT nr.u(.n.!
- , Orfgtunt A teaton 1o 103 of 1999 '1
»)’ - . . LI — L :
Date aof Ordear T™hin the t!th Day of Sﬂptmnbm.iQQQ.
}» . . “t.:m d
. . - —“”"‘-'E T~
o Hon‘bile :').l...'.il\ng.\ylnu.N.lm,lulnl:rnl':ivo Menboi . < (\\2) '
shri H.venugopal and 69 othern . .
A ALl tho applicaunts sre perving In the . ,// .
3. ¢.n.,ILunugnr in Agnnuvhul pradash. & . . .Applicantg. Pl
- e S . ' b
i ' | BY Ndvocuto Sirl Q.M.Das - 1 Lo
~ Versuc - . - :
* ¢
) 1. union of India, "‘
: , roprounnted by tho Cublnut Socratarye.
: .. Dbopartment of Cabinot Affalro,
Bikanar Houce, )
Bah jahan Road.New Delhi and 4 othare « « -« Rgopondento. .
1 ' ' .
: By Advocate Hrd 3.9.Basumatacy,Mdl.C.G.8.C ’
t .
[
! ' ' X :
B QRDER
Q.5 . BNIGL YINE  ADMN  HEMBER ,
| o
: . o ALl thosa 70 wpplicants in thio 0:1g1nul'hpplicutlon
i ' :
: ' ' ara omploynuulin the Spoclial Sorvica Burooau (ssn flor ohort),
: ; . — >
; ltanaygar, Arunauhnl-vrnduuh Thay woro ;mrmitLod to pUEOU@
P ]
j ' ' ~thia OLLglnal ApplluaLicu jointly uudur Twlo 4(4)(&) off . tha
' . l"\ . "'<"““"“"' e "
{ K ‘( ntral Aministrative Tribunal (procadure ) uuloo 1007 .
lxoﬁ L?e rauk

' + ! .
! <f<$'1mﬁv,r ),nfik tion allowance was granred to the paruonna
- {
o Qﬂ Fiuld of tigors.and beolow nurvinq dn the looationsgate-

tc!. The aspplicants stated that they are o

‘\ff e e oriaed as 'B' and
sAadn '
SRR LIS in tha renk of Field Officers. and below. By oxrder doted y

Acunachal prodesh Wor? clocai-~

8.11+1994 gortain atations in

£iod as category ‘Bt “gnd ‘'ct stations for. the purpo%o of

various goncessiona granted to ths.ompioy@oao In thﬁ nald
—~<ﬂv—--r————J - -

}Cc::.,. pe——
ordaxr Itancgar WasB cqtogoriomd an_ ‘p* etation and iko
n won ronewed for a ‘“EEESE.ESE&SQ—Ei_’ yoaros

it
They ¢ lnim Lhnt consagupnt to

—
catagorioantio

i

e
Wwith affeat from 0.11.1998.
station tho

. // ' the ocatagorisstion of Iltanagar ntatlon as O ‘nt [
A \ " T i o T |

t a' .
. - coptd..2
‘<, ) T ‘

\. o
{
’ .
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. allowance is admissible only to the .exagutive atafﬁ of/tpa

" to tha equetion of posts and the orders of tya

PR 1 P

Sloyaean of le S50 vorving In ltanagasn baeomn ml,’(qjhln-

(& gotting !lm ration ullH\Nuuo from BG.10 .1904. Howaver,

- faroeas Pt

according to thnm. for somo lnﬂnpllcnb]ﬁ remaone the respon-

dants: danied the allowance to the npp]icdﬁth in u'Mﬁbt Lllegal
and ﬂrbitrury manner. Cousaquantly they aulxiittod r@broqﬂn—
D,
Lc\l.l.onls proying fox pnymnnL of the nl)owaiic;e to l’.hom. But |
thera wan no response fLfrom the respondents. ihay aubmitned
that in the caso of employeaes of tha Aviation Ragaarch Centre,
Doomdoomﬁ the Tribunal dfrected paymont of Ration Allowarﬁo

in the order dated iﬁ.6.1996 in 0.A:N0.245 of 1995, order

dqtqd.i7.7.1998 in 0.A.NO.09 of 1996 and order dated 21.4.1999
ih O«A-NO.228 of 1990. The oxudutive cadre of the 33B Itanagax
worae aloo grantod Fation allowance . Thioy submittod that thoy
érc similarly situated with the employcas of the Av}agion

Resenrch Contre and the oxecutive cadro of 358, Itanagar and

: !
have prayed that the rospondents may bo directed Lo allow

them ration allowance with sffect Lrom 8.11-1994.

Tho respoidentsa have LonLected tha application and

‘ aq.nittmd writton statement. Arcording to thom tho nppliountq

(I N

14}old1ng non-exacutlva quarﬂ jqktﬁs 858, Arunao“n] Dlviaion

nnq,&ha cation ollowance ils not admisslbla to thmhj The ration

. . v
rank of Fiald Offjceor and bolow postad in catagory ‘p* or ‘C°

ostation. They ﬂluo nnbmi\'aﬂ that the crders oP-th Tribunal

"{n tho case of Avlation Raﬂearch Cantro oannoL e dxtended

. to the npplionnLu in this 0 A~ who were not app]icanLu in

those Ortgina] AppliCﬂLiOnﬂ declded by Lho Trjbuuala ‘his. in

| 41s0 the view taken by thn re pOndenLG in thelr 0££1L

,Mamorandum dated 19.2.1999,\hnn0xm§o—ﬂ to thn writgan qtatenani..

3. I heve haeaarxd jaasrned councael of bouh niﬂga, Mr @.H-Dna,

learned counsel for tho nppliCaan Phbﬂjttod that sﬂcurdiqg
Tribuyusel io

: L Lontd.. 2

-

ez

R L e P LIRS VR R
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reapact of the Avintion Ronenrc) Cmntre

rolied on by the
M

|

. , I

4 applicants, tha applieanta ate entitied to tho rnLiDu !
s RN |
LIS b i

E allowance . M U.J.HnnumuLnry, laarnad Addl.c.o.s,C ﬁo% the

Yeppondonta dfd

not diepute the contention of Mr Uan.,

1
. %f :
| . X have parusad the application as woll an thm judgmantu in r
- e

i . =
' j the 3 Oriyina} Mpplicationa ralied on by the luarned counsel
hsladily ,

for the appllountw,~porticulnr1y, Judgrent ot para 4 of the

ordar dated 14.6.199¢ and judgmont at paraQJ of tha order %
L

: dated 21.4.1999 in whioh detnil diucuanio&a aud roasona

! : . (1 .for allowing pnyhont of ration

n

allowance in those canes

had baan recorded. I am of tha viow that the nppllmnntu in '

tho -O.A. prevontly under conefderation arg ujmilnrly mltuntad
X

Eﬁth the applicante in those -cases and tha Judgments in thoae

O.A8 covered the c t zant ' <A
9 .o Casae of the applicants in th% presant Q.A

-

LI ¢ thmroﬁormy direat tho raspondents to pey ration

allovwance

to the applicants with effact from the date the allowance becamne

admiosible to Itanagar on the atrength of order daﬁed 8.11.19%94

—a

and oubsequont ordarco oxtanding paymant of the ﬂl]oWnnuw oK

i- . £rom the date of thaeir actual poating.in Imanaan. whichovnr

is later. ‘Mo paymont of tho arranr cmmmnt nn ndmim»ib]n

; : to onoh spplicant

shall bae mnde by the respondants yithin .
90 days from thn datae of xuoulipt of thiis orduq ' .
, Y ' 8

SR RN Applioation ia dinponnd of . NO order mn to coalts. 7
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G/ LI (Adm )

i Y " ) L ' - }
ARt 2// - TRU™ CORY | :
: slis (bl | , f

el =

. ’ N ‘ '
o }w; o
. . Mopuly n«uh«.a {9y - .

e e, [ - .
Sontial Adiniats vo Tribant) - o .

2 : Quunnhatl Beoctu - . ' , '
A ) |

i : '
i
i . i
| a,
[
. .
]
'y & {
; v
i
- 1
" ,
- . ¥

- i i -%1?

: ¥ i 'f,

. . He

[ AR

' .. . R
CHIE

ven mav ttn e I —’i T

- e W_qu.,m....- - ,..—..—n. R Nall c"um;.,_‘;_ - SR e

B AT I T aeh




U A

T £ 1 o .50 e . i A g v

~ ANNEY W%é?"'m%

. I; ; - ' Lo it il [ N N B R S N L T

‘Q - R Y 0 S B EY SR ' e

Gt g g ) Apgpdbveat yog 3{‘).;“1 [ e v

Pove o ey van: PRas tho 12TT day oif January 2000

—— Semenet

Yo Mon'ble =0 G Canglyane, Admsnioiy ;L L 'N.:mlu-r
o ‘...-,,7(550
Byl Manih Dapkata and vl» athes o =i,y o\ s

AL the app.rvanty are nun~ﬁ>«rn“‘u
taff serving in the Office of the
ivisional Orqganiger, $.8.H.,
ihlllo'lg, “f’].lrxluyu.~ S
i”“—#*"*“_""_*‘””’/
Py Advocated fir G.iK. Bhattachavyya,
. Er G.N. Das and lcs N. Devi.

= versus -~

;... The Union of India, .epresented by the
b Cabinet Secratary,

T Department of™Cabinet Affairva,

P New Delhi. ‘

| . 4» The Director General of Security,

b e Block=Y ftast) R.K. Puram,

: . New Delhi.

%. The Director, 8.5.B.,

o b, o Block-Vv (Faat) R.K. Puram,

. f' o 'New bPelhi. . o

4 ¢

l“!m 4, Tho Divinjonal Organisar, S.5.8., :
bt ; l'ﬁr!’:f\\: » Shill()n(,' [vj(j;gh{‘\_lny(j, ) .« -Hﬂ‘ﬁ”:":}“dﬂ“t“
"}” 3[“ 1‘0‘4;, N P . e \
; *nAm;‘,\ Advacate Wi lh.d. Basuwmalery, Addl. ¢.G.8.C.

' P '
g :
ORDEKR '
j : 4
5 Fer _ .
Poo U dlL. SANGLYIUR (ADMINISTRATIVE MEMBER)
. 4‘ B [ - 7 ',',/‘ d . |
The = 37 ‘apolicants are permitted to pursue tLhis
o ‘ oY . PR
i " application jointly under 2ule 4(5){(a) under Central
| . rdministrative Tribunal (Procedure) Rules, 1987.
L
| . ]
| 3 v All the applicants are non-executive personnel of
. 1 ¢ ;
| 5 che Special Sexvice Bupeau [(S3E for sherr). working under
1 the Bivisicnal Crganiser,  S8B, Shillong, -Meghalava.
! N ; H D .4
; hillong was Jeclared as a category 'B' station with cffect
i ! "from 27.4.1992 for the puarposc  of . qrant  of varionn
; . ; 27.4.1992  f (
{ 9 p -~ . -
f roncessions as mentioned in the annexure of the Cabinet
:,‘_\ . . . .
i { ' . '
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: | |
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. h e retariat oroer dated 16 12.3087, Annexure i, and 1T was : ) .1
ynj S ey evnded from cime Lo time, the latest one being upto ’d§
e 26.4.200L. Ration Allowance is one of the allowances :
3w}; ~meationed in Annexure I 6f the said letter No.r.27011/4/86- - o
L : ‘ K : 3 i
n A ] 4 $ { W, " . ” : . ) ‘
iy 4 Lﬁ 11 dated 18.12.1987. This rribunal . had issued order |
- ' , S,
- dated 14.6.1946 in 0.A.N0.245 of 1995 and order dated . o
. M : . '?‘
A o] 17.7.1998 in 0.A.No.89 of 1996 in respect of ecuployees of o
v Av;atzon Rescarch Centre. It was also (eczded on 8.9.1999 i
Hf ‘g'g }gr in O.A.No.lOJ of 1999 in the case of the .eaployees of : b :
S ! :.‘ .Ui' . . _ : - . o :,g, :
‘ f-li SFD,:}tanagar. In all these orders ration,gllowance Wil g ' ﬂ i -
NI R R Hon
. iy;[~ ﬁ'aJlowed. Relying on these ovders ‘of the, Tribunal’® the L0 Hf:
LI ' . B
h R . . . _ ‘ ip
! r vl'upplicanta submitted representations hoforﬂ the‘nuthouities 5[1
' at i e i
: U i iy . . v ’
\ @1! d‘o; Fhe respondents prayxng for payment of ratxon allowance. ;
R YL TN ‘ N I
;-L“fﬁET“\ﬂ Tho' respondenta, however, denied the allowanco to the o
S BRSO | i
R L ! 5
i L ¥ za‘aLpllcants on the ground that the orders;of cho Trlbunal i
! Yok L
‘ . Fi s o
. Y %‘ ) ‘a lxcable onl to the a Dlxcants 1n thoqe 0 A s and l
I ! PP y p 5
AN ‘ ) | Cok . D ‘
Lol L ,ﬁ 'co the preaent npplironts who waera not pafcxeﬂ Lo the i o
PP L SR A A D ;
LERRY ST AT IR i .. ) T 3
P 3 w '%nrlxer 0.A. However, it was also ;ntxmated ‘that the matter ! ;
. ! e - ' !
T : . ' N
TN % has‘;'under consideration and the - decision w;il be ;
| ,Eji “ commun1cated The applicantsa did not wait for the re,uln of [
w! il[ .‘5‘-( ¢ . . o i
. E-J?f ﬁ|.’uch decision, if any they have submitted this O.A. }n o
. vt I i l . 1 =I: o 'R t
i . ': / ! ' b '!'i
L : “! hf,khiu anlicn\ion lhéy hnvn prayacd that ‘they ba qrunxud tho o §?rh'; i}
R SO I
i U i Lenefxc of ration allowancc with ofiect £rom the dato frxom, o H?
I~ B R ! 1‘ . X {‘,ii
i i 1W swhlch Shill .q - was categorised has 'B' Statlonc_ Pamely'.i'ivg JT.%?E
' ! i}-’??.4 1992. In support of the claim they have relied on the VE
v . L '. ) ‘ : . . . v“:"‘ l"":;
| ‘ %w pders of the Trlbunal as mennloned above. The respondents!, P,ﬂg;ﬂ%’
S <Pl IVUUUUREREERT: Skt 3
| gf' b contested the appllqct1on and supmitted writtem. . . ‘:ii
; . W » .- : . . : B R ,;‘: .
‘” ¥ f A by SERIAR REN
¥ IR AN N R 5 (Y
i i I i H Yo :
! o 1 have heard.the learned couﬂsel of both sxdes.{ Ll
EIRT i PR SR Fi )
R ‘qgi’ﬁ;u Thzs matter:is szmllaﬂ w:th the case’ of the[employees of P 3”%%
' AT R e S TR
! 4,*: J s 553, Itanagar,-namely: “Shri N " yenugopal and 69 others v g- «Ezla.h% ;
Pyl 1 ) ceoal vy b
[ ’ toe . Ve b
s I"'Union of India-and others go .A.No.103 of 1999) f 4h1Ch. Ch e
[ | i 4 : R
P . ! i S NI 2
) bl' yide order dated 8.9.1999 Lh:s Tribunal had dxfecLed the ! o 1ihﬁ«‘
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to gar. 1
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382 andg 'CY
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jrxotion allowance
AT

st

applicaont:

Lay  ration alloweoace to Lhonse
wie o the ‘1"xL.(.: the tzl‘l"ln\/nnt'u: Lzt aane .-‘l‘p]r"}\_("‘-‘l!vlc'
n, the case of rthe 'mploynes'lﬁ It anhagar, the
was admissible Erom 8.11.1994 when certain

Pradesh classifiet as category

smachal - weoe

+jons for the.purpese of various allowances

HEE . 3 ' ' :
i . I
kfi- L:;&»PU“ concesazona qranted to the'qmployees. Now, in UThe caae
A [ i'g: .t " ‘ )
}_ Au;ﬂ %prﬁﬁently undel conszdeLaLLon. the ratxon allowance became>
I Ve ," A& S :
. H1 N H |
. ;5gadmxﬁalble fo Lhe employeea of . uh1llong with fioct from
3 (1S ! , )Au . ! 13 '
R ﬂ27£4.1992, i.e, from the daté nhxllong was Cl&ﬂalfl@d as
o ' : | !
; ?p§f ca;¢gory ‘B’ 13tation; for the purpose of Lho various
. Y f" : . # Do
. IR
. 11;4cop cﬂsions meALloned 1n the lettor dated 18.12. 1987.
pon! N ' k ;
I I PR In the lightl of the above the "res pondonta are
| [ A S0 - ', J . o
I I | ‘ :
; .~directed to Lay thc( app]icanus rntion” allowanuv- from
" !
A b 1 , - . . )
3’ {1992 onw % ? within four, months grom the date of
; VW~ ‘ . | T '
rer@ipt of thir ‘order.: e
’Sfl_. The appllcatxon is disposed of. ‘No order as teo
a . - |
] ' . s
i B 4
; !
‘ A, _ 4 :
! e e -
- Lo - Sa/memati (ADI)
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g IN THE CGEMTRAL ADMINI STHATIVE TRIBUNAL
T : CINAMAT T UZRGH] ' '

b . : MIGINAL APFLICATION NO.47 OF 2000

.

1 Date of decisicn -~ the 21s% September, 2000. T e

IS THE HOM'BLE Mt JUSTIGE D.N. CHODIURY, VICE-CHAIRMAN.

T L. Shri Kshitish Chandra Singha, )
I ST Son of Late Sashi Char singha, B
'31%& . Head Assistant, , -
Ry Office of the Area. Organiser, S.5.B.,
N gomdila, Arunachal Pradesh. . ‘

2. Shri Thagi Ram Das,

, ¢ © Son of Late Bhagi.Ram Das, :
R . . U.D.C., Office of the Area Organiser,
P - S.S,B., Itanagar, Arunachal Pradesh.

3 3. Shri Tapan Kumar Das,

b : Son of lLate Tarini Mohan Das, .
o U.D.C., Office of the Area Organisexr,
; . 5.S.B., Bomdila (A.P.)

|

4, Shri Ram Murti Sharml,

' Son of Late Babu Ram Sharmad,
U.D.C., Office of the Sub-Area Organiser,
5.5.P,, Bomdila {(A.P)

. Y

5_ Shri Nandeswar Thakuri,
- Son of late Dil Bahadur Thakuri,

‘ : U.D.C,, Office of the Sub-Area Organisex,
I‘ PR 3.5.B., Jang (Under £0, S5B, Bomdila)

Jarrd A

(A.P).

shri Rajesh Nautiyal,

Son of Late Jyoti Prasad Nautiyal,
Steno. Grade~IIX,

Office of the Area OrganiseX,
S.S.B., Bomdila (A.P). -

'Shri Dharam Nath Prasad Mahato,

_Son of Shri Mangal Mahato,’ ,
1.D.C., Office of the Area Organiser,
S.S.B., Bomdila (A.P) o

" Sshri Ram Sewak Sharma,

Son of Shri Mahabir Sharma,

Priver, Office of the area QOrganiser,
S.S.R., Bomdila (A.P.) <

Shri Angad Kalita,

son of late Gunadhar Kalita,

Driver, Office of the Sub-Area COrganisel,
5.5,R., Bomdila (AFP.). & _

contd ...




fame T svam

et L N

S,
e ol s 1

e

Taesl m L

_ e et

e T

<

:
{
1
b

CUTLT A . SR Ly TR

LT sl

A A A TG Tt e

. "‘\”/" .
o s AN
; t //fs:" 46 e

194
Q
o
(Jr
2.
L

B

— TR N e~ -

- 2 -
=4
ﬁQKL'Shri jay Prakash Rav,
i e son of Shri pal Dev Ray, , ‘ g
S Driver, Of fice of the Sub-Aread Organisels.

’:' ,- Sa Sa Bos Seppa (Ac P,) ’ %.v.,;:

744 Shri Ghandu Sinjoni, : |
L Son of Late Pem Norbu Sinjeni, DA
j Peon, Office of the Area Organiser,. g

So SeBeg Bomdila {}Xuopo)

"12. shri Dorjee Khandu,
son of lLate Lame Phuntso,
peon, Office of the Sub-Aresd Organisel, .

s 5.5, Jang (A.Fe) | N S

13, Shri Dabu hawa ; o . -
con of Late Basha Khawa , A L .
poon, Office of the Sub-Ared Organisel,

5.5.Boo Bomdila (A.P.Y ' :

14, Shri Himanddz Chetry, < ‘
' Son of Shri Sher ' Bhadur Chetry,
peon, Office of the Gircle Organiser,

S.S.B., Tawang (A.P.)

o i k5. Shri Laxman SONaTL,

' son of Late Narbir Sondr, - ‘ :
Peon, of fice of the Sub-Ared Qrganiser,

'S.5.Bey pomdila (AL P.)

; 16. Shri Akan M3 zumdaY

PRIy son of Late Hada Ram MazumdaT,

z;é&@&ﬁ%giﬂ@m Peon, Office of the circle Organiser, . o
; SoSnBoa jaﬂg (qua') ) ' . BV

s

% LS
£ _\fgkﬂ

é {;},

w\%

MRS 27, Shri Gombu Midi, . |
‘&fi?" P E}‘ on of Late gasho Miji. )
S LI peon, Office of the Circle Organisers

5,.5.R., Nafre (AePs)

18, Shri Koj Talos
Son of Shri Koj Lamponds = . . _
peon, Office of the Cirxcle Organisers
S.S.B:y Lumle (A.P.) -

s

19, Shri Tani Punings

son of Late Tame Bunings

Peong'Cﬁfice‘of the Ares Crgeniser,
5.5.Boy Bomdila'(AmEo) ;

I 5o, Shri Takar pafla, A “

L - Son of Late'Kauzang'Lamgu9 ‘

TR peon, Office of the Gircle CmganiSQﬁg

5.5.B., Seppa (8. P).

, 21, Shri Tabiang Dodum, :
i son of Late Kanail Dodum, I e
' ' . peon, Office of the Gircle OrganiseXs T

ScSeEep Bemang GP') .

N
1]

i

-

1



22. Shri Jit Bahadur Rai,
‘Son of Late Dhanbir Rai,
Peon, Office of the Sub~Area Organiser,
$.5.B., Bomdila (A.P.) ’

S St 23f Shri Pravata Kumar Sehoo,
o on of Shri Bidyadhaxr Sahoo, s ;
P I Pharmacist, Office of the Area Crganiser '

I 5.5.B,, Bomdila {A.P.}

NN

24, Shri Teshi Lama,
Son of Shri Tula Ram Gurung, : :
river, Office of the-Sub-Area Crganiser,

5.5.0., Jang (A.F.).

PENNRESERTI

25, Shri Tarrgng Bayang, . -
h . . Son of Lute Hama Bayang, .
o Ghowkidar, Office of the Sub-Area Organlser,
$.5.B., Seppa (A.F.)

Shri Ram Bahadur Sonar,

R e Son of lLate Mon Bahadur Sonal, .

b Chowkidax, Office of the Area OrgeniseX,
i  S.5.B., Bomdila (AP} :

N
[y
a.-

27, Shri Tsering Dorjee, R

* son of Late Nheyten, .
T ' . chowkidar, Office of the Sub~Area Organiser,
P ' " S.S.B,, Jang {a.P.) :

' Shri Bol Bahadur Sondr,

 Son of Shri Til Bahadur Sonar, - L
" Chowkidar, Office of the Aread Organiser, e
.5.5.B., Bomdila (A.P.) ' .

A\ .

‘ Shri Pradip Gogoi,
Son of Shri Atul Gegol, : ‘
. Ghowkidar, Office of the Sub~Area Crganiser,

5.5.R., Bomdila (A.P.}

(ALl these applicants are non-axecutive persennel

of the Special Service Bureau (S.S.B. for short )
serving in Bomdila aread under Administrative Control
of the Divisional Organiser, .SeSeBey AcFo pDivision,
Khating Hills, Itanagar, AsPs

-~ APPLIGANIS :

A L By Advocales Me. Goko Bhattacharyya,
PRt e TR e, G D2s, ,

o . Mrs. N, Devi and

) M. B. ChoudhuXy,

i

[ p
. y . | - Varsus =
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i 2 contd «..
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- Vexrsus

L. Union of India (represented by the l S

Cabinet Secretary, Department of ' P

Cabinet Affairs, Bikaner Hous@, - Lkl
~ Sahjahan Road, New Delhi). - ST

2. Director

.1’. .
# by the non—executive

" ape 29 in numder having th

- subject.

3. Director, S.S.B.,
‘4, Divisional Organiser, S.S. Bl

B, Aresd Organiser,

) General of Security,
Block-V (East), R.K. Puram,
New Delhi-l10066.

Block-V (East), R.K. Puram, ) . .
New Delhi-110066. v 4

g

CALP. Division, Khating Hills,
Itanagal, Arunachal pradesh,-

5.5.B
Kameng Distr

Bomdila,
adesh..

et (West)’
prunachal PT S

- BESPONDENIS

By Advocate Mr. A. Deb ROY'V"S]:QCaGoSva

K

JUDGUENT. AND_CRDEB.

. = .4 R4
Gﬂ_( | ,
ration-allowance

A
at Aviation

This issue pertains to drawing
personnel.posted

Research Centre serving in the Special Service Buresu

in Bomdile aree under the pivisional Cmganiseraﬁrunachal'

Khating Hills, Itandgaro The applicants

Pradesh Division,
e common interest in the
' The nature of the dispute and rolief sought

for are 3ls© similar; The applicants are accordingly;

a single apgiication.in cerms of Rule 4

allowed 1O file
rative Tribunal (Pracedure)

(5)(a) of the Central-Adminiét

Rules, 1987.

- page B oo
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2. In terms of thé GCabinet Secretaryfs letiter

No A-27011/4/86-EA-LT dated 18.12767, the competent
authority sanctioned certain csncass%cns anuméraﬁed*in<
the latter dated 8.11.94 in certain stations in Arunachal

pradesh categorising ,“B“ and 'C? stations for the

:purpose of concessicn. . Similar sanction orders wexe also

ssued from time to time covering the stations in which

- 4¢he applicants:are working. Gai ogoraaationa a“e rencwed

from time to time. The app1ﬁrants in, chis anpllcatiom

claim for the ration allowance from Sollc94°- lhe applicants

state that though they were entitled to ratiom aliowance but

- for SOme extrgn@ous considerdtion thuy were denied with =

the rdt&on allowsncae. Similarly situated other pax¢on

have al*eady moved appllcatlon befox@ thio Court dnd this

‘1* 08 BT SIS
of cases rendered number 0F GGCLﬁiOna

Tribunal in numbeX

Ehﬂ@lgiﬁ,

lewing such ration allowance. -
: . ,//'}-'

“+
B

e

)
!

|

o
k

e - T

L3 0a A
j/fqmuma"i,al
W (ﬁzau L)

R , -,‘

" c .
51,74‘3,""{»‘,3 4

‘,'fmu é
¥ R > fﬁ ribunal in this metter

M. G.N. Das, learned counsel &pp@mr&ﬁﬁ for the

L .
Fuimdl 2 o

the deqis pacsed by this

%ﬂ Mr. A, Dab ROY, learned senior
- Central. Govi Stand in Counsel on behdlf of the “espondenfu

tatemenn aubmltt&a thet the

AT

_“ezerrlng to the ertbﬁn 5

?')

concessions are not adm1551bTe to mbe AON=EX 20 ﬁi

personnel since those ronces sions are @xtended cn7$ 10 the

executive cadre of aoeClal Serv:re Bureau. put the ration

issible to them as per doc ision rendered

ajlowance 1is adm
sunal in O.A. L03/99 disposed of on 8.9.938.

by this Trii
Similar decisions were also rendered by this Tribunal in

Ochs 245795, 89/96, and 367/99.

i

page 6 Jeo
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In the light of the decisions renaerﬁo by thi, '.QQV

Trxnunal the respondents are dire¢ted +to pay ration
Y . .

allowance to the applicants with effect from the date =~ "' .

the allowance became admissible to the persons serving
at’Bbmdila area under the administrative control of the

ol DlVlalOnol Crganiser, S.S.B., Arunachal Pradegh Divisjoen, -

‘ Khathg Hills, Itenagar on the strength of the order
'iv':"fw_ 'L )

dutod 8,11.,1994 and subsequent orders extending payment

?f of the allowince or from the date of their 'joining or

:‘;A»""f '
. from the date of categomsationﬁ which’everisla*tero

'.' "w t;l L

The . paymenﬁ of the 3rrear amount 3s admissible to the

el
{. app&icants shall be made by the respondents wi hin 90

. .“(4'
H Lo

‘ (ninauy) days from the date oi receipt of this order,
..‘ .

Applicatlion is disposed of, No order as‘to costs.

Sd/ VICE CHAIRMAN ,
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The Dlv1s1ona1 Organlser. f_'
SSB: AP D1v15lono, [P

LM TRl 'Itanagarb-gc" : : - SRR
s : o A LT Ihmmdlpmmm:dmnwlo3g fufj_f
_Subject s= Appllcation for Ratlon‘Money Llowances° }‘}" |
isix, - | R

: Tt is-learnt that Ratlon noney allcwance lras

becn alluwed to . draw from:' 1996 to. thé non-executive stpoff:
of Divisional Hqrs.SSB AP, Divisions Itanagar being.a Cn,cgory )
B )Lrt;on folls under the various concp 1on allowcd by Govt.

4,a £or A.P. DlVluJona‘

A

4 1)

>

of I“]

Tn this.connection 1t ig stated that since
Khonsa arca alco folls under cateqgory .B station for various
concessions, the Ration money nllowanoos may aleo- be allowed
in favour of me to draw at the rate applicable for exccutive
‘staff .of Khonsa and as were drawn by the nonmcfccutave‘utuff
of Divisional HQRrs.SSB AP, Divijion, ILanaqaro'

¢

e e Y

' . Youﬂr felthfully,
18-8-200% o !
: . . 4 "" *‘5’?19!1 o
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| £ - CIENT CF ReTl0i ALLOSMCE TO . THE MLNISIERXAL STAFE |
HER ge;‘, SRR COBTED AT CAIES Y ‘b & Ct STATICNS. '
»'.'e !:‘)l W my e

IR *

bR )

) ‘:
RN ‘ : .
Y .
RER A
.t 1f5",‘l, Flease refer to your Hemo No. I‘ﬂ./f‘»&)(( }/06-29/6
Lt dated, 202,99 vforwerding application of 4% non-cxecu tive
R H persrmnpl on ihe subjzcl mentioned above.
.‘,‘" «St‘!
L S . .
1‘. ’ ) o 2 2. In e pwlier ';)l‘u;:ﬂ';;zl , e hvn\lt‘ ol r“mi\! c~>’;,1.) ined
A ] to Cauinat oewye Lsrial thet on the Lasin r)f judnen: Nt
¥ o of Hon'bie Gourt, the Cibin-t Seerelariot, have sanctioned
b AR ration allowance to shivi ot S,;}\L, n'ﬂ uﬂ er 17 R
: P non-executive personnel oo toed to Al BC, Doom-Doomn v ide
/7 (X : thzir ocder Mo, J RIS B VR FAVIRCS VLT l«—i 480 dated, 16,0, 08
(‘, - o Cobinel Secretariat, 20 '{'\n‘*n “had “’CL\““T‘ﬁ‘d the cas®
v ,}/"f’ c T lnt éw;,.u“‘] Finonce Unit, «who have obser ved thiot {ivr
/i“._ 2" AON=oReGutive g muy.--l of H\k {Doom'uuu“.a), vho are the
<4 / ) . Capplicants ot U Ma) 265/09% in CAT, Olwnnat-u: sve onty
o : ; drawing the ratien allowance in accordance with the
' .‘"fr/ | ludmmﬂn‘ \,f CinlT and oxder Jgi.'.)(.‘d by i.hL (,,-,) inot
AT Secrotarie 4. vide order dateds J0. .98, Tho rofion
Y e ,:‘ ai Lowanoo 15 not ‘(“hL Soible Lo ihie non-a "‘-l,} ‘.(‘ aﬂc 5 of ‘the
,//a’”v,, o 53 . OA, As such, ﬂjg analogy cannot be cons 1r}(:- rod & a.OﬁVJ nc1 ng.
: '_/1-.}”&!.""' . i reason and unckld 1o sug -s.“t $UAT orumqq“ Howve e we have
‘ gq“i? P again ‘taken up the msitzr with the C- binet Secre tnr;af o
T J whose doe ,,Jlon ig 51111 )~,\1 od . nm decisior viill be’ 4
v . communicated te you as arsi when recoived, it
b B - g
i \ < P
: ‘l, . /’.}j‘)}h Pl i::_.-—-—/’. ‘e
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A ( $.5. liora J ) N
Coh Joinb foputy Divcotor (za) e
shat . . IR
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: ‘ «“ " i . . . . R A {.?:i
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RE Ve - ) .
b AR, Jtanerers | SR
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) d ‘|, opy_tos- o §r nf cnrnalionihng~ ' Lo
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> [ ) No. /550 /N2 /086 (1 ):-T,JT;-L_:LAmw: il S
z ™ =\ Y : DIRECTORANE" GRNRRATS OF arCuntry, . B 3°3
S “,“\7\ ﬁij' P ﬁ/laorrrcm OFLTHE DR : e ;
ey R 0

TORrgsy,
N TN e— - _,:;;;;Lﬁﬁﬁllﬁﬁpﬁo, Ve RK DPunapm,

NI UﬁLﬁI~110066ﬁ ) ' T
Dated, the, :)\fn() Rov. 1999,
: . o-oeT -
HEMORAND UM !
' 3 . .- L
Ly 1 o Subjectt qGrant or Ration Allowance to .the L
¥ 1! : v - Minfste x.'inl/other Staff posted .at . -
o | Lakegory 'nt g ‘oo stotiong, - S
- , . o 1o

o
} 0.0“
RPN

1 _
I Pleaae refor tq your Memo No. F.1 1-82

Fﬂ e et T SN/ 4294 dated 20,10,99 on tha aubject / /
g‘ L e 7 Mentlaned abova, - =ee———- 4

e s 2, - We hiave already explainad tho &noait.ﬂ.on EEEEEN
P € HAaL 9 Vida our memo nf avan number dnted, 27, 0 L S I
P A RN Q)’ Howaver, (¢ g Hgnin_ seftarated that the . . i
) ]l appllcanta are 2ot _the potitlonars {n tha .
| ”/’("3 7l VaLLous fuwdgeme T Tasuad bY"CAT. ag auch,
e " / they are not fotitled Lo theTgrant of
L/‘/’ o ration T ) Llowanae aq per judgement of Ch.
R fovaver, we have aga(n taken up the ‘mattar
WQJ“ﬁ. ‘ CneDArataly for the grant of ration qllowang@
bﬁ’,’\ ke the Hon-axacut jve Peraonned ., : ’
N /(—v o
’7&“’2/* S
- ( s.s. Borfa )-
_ ) “Joint Deputy Director(ra)
i s
T, ‘ e
Tha Diviatonal Organiser, : '
“Shillong l",)ivi.a:i_on, '
- Shillong,
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; qo ANNEXVRE — Xy ,
IR , F0.9/3887A2/66 (1 YeManipur, -
yot ‘ | DIRECTORATE GENERAL OF SECURITY,

OFFICE OF THE DIRECTOR:SSH,

N
,syr

tf . EAST BLOCK, V, RK PURAM,
i.v:l,-. o NEW DELHI-110066. o
| ﬁi:" . . . . . ‘:
e pated, \© Pab, 2000,
g .
o -'If [}

O .
! / . MEMORANDUM

3 ; .,\',‘.ji"’] /w-' ., Subjact: GRANT OF RATION ALLOWANCE TO THE mu-ﬁm.ccm'rmf’&%éxg%}
L \)\) Ce e Ges - PERSOMNEL POSTED AT MAN DIVISTON, S

- N
PP - .
o el . -

; Y L ‘ K R cY "0’,
I St - Please refer to your letter No.V/Acctzs/
IR -2 Ration A}.lm?ance/ZOOG-llea dated, 28,1, 2000 _on :
y oo+ 7 the subject ¢ited above,’ s
M -’ . ()C/'L) .« . \

:gZ ﬁ}*\' L}'_2.‘ It 15 intimated that as per existing

s -, .., . instructions, the non-applicants to CAT casag are
oo . " not entitled to get ration allowanca_on the
' « . . _basis of judgement Of CAT, Guwahati. However,
i RS  -we have again taken up the matter with the -

Cabinel Secretariat for granting ration allowanca

to non-executive personnal posted at *B* & 'C* .

. stations. The matter is baing porused vigorously
.o with the Cabinet Secretariat at this end. The

L

1/}t‘.kscj.eu.on'oﬁ the Cabinet Secretariat, would ba

',1nt1matpd when roceived,

[y
M 4
'

({ s.3. Bora )

..'.:; ‘Zg?' Jy b;
: Joint Deputy Director {(EA}ij-fis
“.. ' A : A
y |
N ‘ . ‘
{2 014N - The Divislonal Organiser, . ; .
e L M . Manipur & Nagalangd ‘ .
: :’ : Imgh&le X .
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éxam:m} oI Security - G

.ﬂ"’/"" Gffice of the Divisional Qrwfana ﬁgpﬁ
98B ¢ AP Diviaton, lmm&rwi‘}sﬁ
Dated, Itanagar the 2@ sflay/z:oooe.
’ ‘) ' N - A. v '. M
° Memo randum e - '_,:1.,
/’\i‘]}ﬁ/;/f(’ ! . .Please refer toa)r our No.E, I/‘i«-&?/:m/gc,/éegg, dated _ !
])O*= ‘ 12, +5.2000 and NooE~1/1-87/5D/99/ 6908 dated 17,5,200 forwardging
_ : therepith 2(wo) applic.ations for drawal of rm"ion manwﬁumwe :
| 2, s, per .judgemnnt of Hon‘ble CAT Bench, wa&hati S
L B 9099 smd Cab, Sectt. order thereon, payment of ration ﬂﬁg@% S
' éa %ggissi ble only to the applic&nta(‘bota] 70 p«araormel) ozDOA .
Oo éagg :
“ it : ' .
m -Lhcamiom, 5/5nhri G,,Cmi)adham Aastt arnd G.N, Pwm “
o _ : Asstt, may plmse be informed,fhat, sﬁ.nc‘@ none.of them was "i‘nl@ J"i’.
L ,&Dplichmnt of the OA, ration meney 16 not admi ‘*sib.!.e to them, e
o i e e P
;- ? 4 ‘ o , Area Oprganiser(8), N
-, : o . S Div.HY, Itanagar, P
S The Am& Oréymisor(z\dmn), } N
B ‘Zh:;.’llong Division, . N . g ‘
{4 Cothiillong ‘ 4 S : Lo o
T %W to iza/‘l'fe Area: Organiaerg 898 ,Ziro for i nformation wrt\ ) )
SEY L " his . letter Ho. I’SI‘-&O/?OOﬁ«f"()O'?/?&O dated 17,5.,2000. * in
AP U T It 18 requested 27 non=executive sl m may please be, . |
TSI FR informed that sincé nongol them wag o appllc&'\‘t of: 1
; the OA as mentj,;ma-d aboggn, mtion w .:c not admi= ¢
E FLU Ji ssible - -to- i‘.hem R T 0
i . L - o . "».4‘,
! . | Area Orgdni i@)}o
v _ : mvem Im’r ane .
3 h 0 ' oo ' : . . H
I '%n.:r :(. ﬁ(ﬁ‘ . .v-‘ ? . ' . .
b2 6) 2 oV, - S - :
"u,ﬁ AKM/'EC’W' ' ‘ ~¢ j
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ANNEXURE-%E¥T,

A STATEMENT REFLECTING THE PERIOD OF ENTITLEMENT OF RATIO&JALLOWANCE

TO THE APPLICANTS .

till date.

Sl.No. Nemes of applicants Stations ng" QR "C"| Validity period Period of | Remark
| of categorisa- entitlement,

tion.
1. Shri K.S.L. Naidu KHONSA . | npw From 8.11.94 to | From 1.9.97 Date of posting

7.11.2001 till date. being 1.9.97 .
2 " Gaurdas Halder ~do- ~do- ~do- From 8.11.94 Date of posting

’ to 31.10.98 being 22.1.93

3. " Probin Borthakur ~do- —do- ~do- From 11.4.2000 | Date of posting

being 11.4.2000

Contdeesos



\4] : .
st ) -2-
sl Names of applicants stations *B" CR "c"| validity pericd Periocd of Remark
Noe. of categorisa- entitlement
tione

4 . shri tharma Kanta Baruah KHONSA wp ® Fram 8.11,94 to Fram 8,11, 94 Date of pv?.;»sting
I e - 7+11,2001. . ~£0-167,99 . ~-~-bé-ing»’1-8.~6ro-93 .
- MIAO 30~ =3 O- Fram 2.7.99 Date of posting
N | €411 date  |being 2.7.99 .
LS. shri Kajal Moni bDas’ LONGDING new From 1,8.87 From 7.3.2000 bqge of' posting
- o e till date. till date. being 7.3.2000 .

contid. L XE
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Gyens 33
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. . "l
 Sl.No. Names of applicants Staticns npw QR nCH Validity period Period of Remark
of categorisa- entitlement.
tion . |
6. ' Shri Mehar Singh MIAO ng From 1.8.87 till From 8.6.98  [Date of pos—'
date. till date, ting being
8. 6.98 L
b, Shri N.Singhphu LAZU nen —do- From 1.8.87. | Date of pos-
to 10.10.90. ting being
| 9.8.84. '
MIAQ npH —~do- From 21.12.90 | Date off posZ
' till date. ting bé“lpg
21.12,908
: A

i

contd,..

e
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% — Ly '
w"’ -4-
|sl. Names of applicants stations "B® OR "c" | Validity Period Period of Remark
|No. i of categori- entitlement.
o Sation‘o -
B. shri Nogdang Haisa WAMPONG upg FProm 1,8.87 till | Fram 1.8.87 to Date of posting
g |-aate. | 14.3,90. being 23.10.80 .
- cCHANGLANG nes -d O From 15.3.90- Date of posting
T till date. being 15.3.90.
9. shri Alol;. Rajkumar WAKKA ~do- " =do- From 1.8.87 Date of posting
to 31.12.90 being 1.1.81.
LONGDING ~d 0= -~d 0= ‘|From 1l.1,.91 Date of posting
] k till date. |being 1.1,91 .
{

contdes o



Ay & ~ L -

Sl. Names of applicants Stations ~ up® QR uCw Validity pericd Period of Rémark

No. . ' of categori- entitlement
' sation , - '
10. Shri S.Tutsa " Changlang nen From 1.8.87 till From 1.8.87 Date of posting
: - | | ’ | ' ' - date, till date . ' ‘bding 1.8,76
11. Shri Darba.ri' Prasad . Longding ) nes, From 1.8,.87 . From 30. 3,98 Date of po_stﬁ

till date, ' till date . being 30. 3.98,

\CODtdo .'. 'y



V‘:" |
'5:..- vl Y
-b =
sle Names of applicants stations | #»B* OR ®"C"| validity period_.\,,;_/_ periocd of Remark
No. "|of categorisation. | entitlement.
T
12. shri Tek chand LAZU ngn From 1.8.87 till From 15.5+2000 | Date of posting
L |date. . . | till date. being 15.5.2000 ..
-
13. shri Bir chand KHONSA ng ® Fram 8.11,94 "From 27 « 5. 2000 Date of posting
L |to 7.11.2001. . . . _-l&41] date. - being 27.5.2000.
14. shri pPuran singh =d Oe «d 0= =3 O Fran 25.5.2000 Date of posting
| 'till date- being 25.5.2000,
-
/ e



Itanagar

‘ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH
GUWAHATI

In the matter of

0.A.Fo. 224720081

Sh, K.3.L., Naidu & Ors- Applicants.

ersus

-}

Union of Indis snd
In the matter of :

Written =tatement submitted
Respondents No. 1 to 8.

P
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W

|
.
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o

5
5
fo N
D
pons}

1. That with regsrd to the statements made 1in

parsgraph No. 4(1) snd (2) of the application,

_thiﬁ deponent  has no comments 8%

tter of record.

o,
!

if}

w

ot

iy

Z. That with regard to the avermenis mns

A

y

petitioner vide pars 4 (3) of the petition, thi

Cabinet

deponent heds to  =zubmit that

gecretariat vide their order HNo.

A-27611/4/86-EA- ~

11 dated 18.12.87 have granted various concessions

té the- émployees posted at category

Ststions. The Head of the Deptt.



K

PIeEws v

"menticned tha

authorised to  declare certain  stations  oOr

sssignments if he feels that - such

hasardenz snd there is & specifie  increase of
threst to the perzonnel snd/or premises, they oan
determine on merit the criteris of hardship to the
period for which such locations may he categorised
as belonging to category ‘BT & ‘¢’ stations after
reemrding the resson in writing, Diréetﬂr,‘ 55B
heing the Head of the Deptt. has declared tfhe
undefmeﬁtioned plascesz of N.E. region as Category

“B° & 'C° Stations as per orders noted sagainst

The Csbinet BSecretsriat while zanctioning

various: roncessions to 3GB personnal have

O
[
ct+
o
Ly 4]
i
o
fon]
S
o
L]
"o
[y
Led
ot
f
[
b
th
[H
(o]
[
=
il
pani]
(a8

L
execntive ataff

below on posting to catedory ‘BT snd 07 stations

.

would be admissible on BSF pattern. There 1is -no
meﬁtion thet the sameA éen;essions would be
admiz=ible to the non—egecutivé personnel of SSB:

Therefore, the appliﬁaﬁts sre not entitled tfo

claim the concession.

(AN

It'd Bna gag



3. That with regard to the averments mnade in
Paragraph-4¢2), 4(3) and 4(4) of the petition,
thiz deponent has no comments to submit 88 the

C@sme are matters of record.

Dy (]

4. That with regsrd to the sverments msde in
sarsgraph No.4(4) & 4(5) of the O.A., this
depbnent spbmits that the equation of posts has
been made as listed a5 Annexure-II of the G.A. of

the Cabinet Sectt. Order Ho. A~11ﬂ15[6f884DD—1

dtd. 28.186.886 in various czdres of Lhe

‘sorresponding  level in the ALR.C. to that

executive ocadres exclusively for the purpose of
payment of H.R.A. as admissible to the executive

csdre. Therefore, it is clear that the eqnation of

posts between non-executive snd executive csdre ig

mesnt for the purpose of H.R.A. only.

5. That with regasrd to the statements made by the
applicants vide paragraph 4(6) of the O.4A., this
deponent begs to submit no comment sz the Ssme sr¥e

matter of record.

6. That with regard to the averments made by the

spplicants  vide Paragraph 4(7) of the G.A‘, this

hinst

o
4

deponent bhegs to  =ubmit that tLhe g

o

]
]

\

Itanz}gar



purpose of ration sllowance s mentioned by  the

it i= nof possible to extend it to 58B personn

Secretarist vide their order difd. 18/12/
stipulates . that Ration Allowancoe

sdmissible to the executive csdre up to the rank

of Field OFfficer and below, the equstion of posts

iz meant for the purpose of H.E.A. and not for the

sppliesnts. Therefore, the sllegation rsised by

the petitioners is vehemently denied.

7. That with regsrd to'the statements made in the
paragraph 4(8) of the 0.A., this deponent has no
comments sz the =sme sre matters of record.

N
-

8. That with regard to the statements made by the

Tl

petitioner vide paragraph no. 9 and 1P this

deponent begs to zubmit that it is  correct that

non-execntive  personnel | of  ARC working at

h

Doomdooms are getting ration sllowance on Lhe

bazi=z of the Centrsl Administrative Tribunal,

i

Guwahsati bench iudgment dtd. 14/6/85. Therefore,

1

[x ()

applicants of the OA

(V]
i
ot
&
=g
o]
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ih
bl
P
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o
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.
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ctod

g. Thsa rith regsrd to the statements wade in

ot

paragraph 4(11),4(12),4¢13),4(14),4(15),4(18)

4(17),4(18),4(18) and 4(28) of the 0.A., this

deponent hss no comments s the same are matters

of record. Since the petitioners of the present
0.A., were not of the members of the previous 0.As

ae mentioned in the petition. Hence, they have no

right to claim Ration Allowance by virtue of the

\

aforessaid C.As.

GROUNDS EQB.EELIEEAﬂIIﬂ.LEﬁAL PROVISIONS

1. That with regsrd to the statements made 1in
‘Paragraph Nﬁ;ﬁ(i} of.ﬁhe 0.A. this deponent begs
to submit that in absence of clesr orders of the
Govt., of India the rastion allowance cannot be made
admissib;e to the non-executive personnel of 35B

posteﬁ-at'Category ‘B” and 'C° stations.

11. That with regard to the statements made 1in
Paragraph 5(ii) of the 0.A.., this deponent beds to
submit - that the' judgment of the Hoﬁ’ble CAT,
Guwshati is not'applicable to the other bersonnel
posted at Category B’ and °C° stations. The
benefif of ration sllowsnce could not be extended
to them in the absence of Govt. order on the

subject. -

FAoeral

- SSB'A.P. D~

sy

yf

Lion

N

Itanagur .



oL

12. That with redard to the statement made
Fara 5(iii) of the 0.A., reply submitted
Faras=s 9 & 1@ shove iz reiterated here for the sske

of brevity.

13.'That'with régard to the mverments made in Para

5(iv) of the 0.A. this deponent has no comments.

14. That with regsrd to the averments made in para
5(vy of the 0.A., it is reiterated that in absence
of Govt. orders, it 15 not poésible to grant
ration allowance to the non—execuﬁiﬁe-perscnnel of

SSB working in Category "B’ and "C° stations.

15. That with regsrd to the =averments made in

Paragraphs 5(vi) of the 0D.A., it is submitted that
tﬁe matter has again been taken up with Cabf
Sectt. to reconsider ©S3B Dte’s propossl for
exfending the benefit of ratién allowance to ' the

non-executive personnel working in Category "B’

o

and °"C° stations. However, Csbinet Sectt.,  are

unable to support the propossl for extension of

benefits of ration sllowsnce to non-executive

atsff of 353B posted in "B & Q7 stations

cextending such benefits is not covered under sny

rale of the Government.
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i6. Tha

o
i+

with regard. to the savermentz made  in
Paradraph 5(vii) of the 0.A., this deponent begs

to  submit that Cab.Sectt. order did., 18/1Z2/87

-

zlearly stipulates that ration sllowsnce will be
sdmizsible to the executive cadre up to the rank
of Fiéld-Officer snd below. Therefore, the claim
raised by the petiticnérs are d&ﬁcid‘of nerit  and

vehemently denied.

17. Thishdepgnent,begs to submit that Government
of India Cabinet Secretariat vide their order
No.A~49@1152f2@@@—D0—I(VGI-II}—88 dated 30.1.2001
have ve#tanded grant of Ration Allowance at the
specified rate to the‘ nnn—exeautivé personnel

=g

including the Ministerial personnel of Bpecial
Service Buresu, Aviation Rezesrch Centre pozted at
"B” and "C° station on par with the provision of

prevailing in REAW and in fterms of pars 2(iiy of

1

Ministry of Finance O Ho.B8(43/87-1C dated
11/1/2868 ' CAnnexure-A) with effect from

38/1/208001. The order is admiszible prospectively
based  on the review undertaken for the purpose,
The applicants of the 0.A. hsve now been paid

ratien sllowance on the bazis of the saforesaid

arder prospectively. In shsence of any clear order

i
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of the Government retrospective effect for paymen

o+

of ration sllowsnce to the members of the 0.4,

cannot be extended.

DETAILS CF REMEDIES EXHAUSTED :
i8. That with regard to the statements made  in
Paragraph Ho.6 of the 0.A., this deponent has ng

comments 8z the same are matter of record.

18. That with regard to the averments made in
Parsgraph No.8 of the 0.A., this deponent
reiterates. that as stated in the faragﬁing-
par&graphs it is not possible to issue ordersvfor
drawl of ration allowsnce in respect of non-
éxecutive staff in the absence of specific orders
after declsring places mentioned in Para—l 55
Category °'B° and 'C° stations as per the order

mentioned ibid.
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VERIFICATIOHN

I, Anup Ram Thakur, Deputy Inspector General,
Special ASErviee Buresau, Arunachal Pradesh
Division, Itansgsar ‘dé hereby wverify that the
statements made in Parsgraph No.
of the written stgtément are Lrue to my knowledge,
those ‘made in paragfaphs No. : and | being

- matter of record sasre true to wmy information

v

T

v
Q]
L4 1]

derived therefrom, and thase made in the rest

‘ my humble submission before the Hon'ble Tribﬁnal.

And I =ign this verificstion on this day of

2061,

L

/:igragquLbd?
‘ DECLAEAEQ€7qf
Dy. Inspector General
SSB/A.P, Ui jon
Itanagar

b



